
/INFLUX FROM PAKISTAN <CON• 
TROL) REPEALING BIIL-Contd. 

Mr. Deputy-Speaker: Now. further 
. ronsideration of the Inftux from 
Pakistan (Control) Repealin& Bill 
wi:l be resumed. 

Sbri N. C. Chatterjee (Hooghly)· 
Sir. this pieC'e of legislation will be a 
melaocholy epitaph on the icnoble · Delhi paC't ronC'luded between the 
Prime Ministers of India and Pakis• 
tan. Thoueh Pakistan had been sys­
ternatica:ly flouting that pact and 
malting its principles nug&Aory. our 

· Government has been labourine under 
the delusion that that is a wonderful 
pact and trying to implement it. Real­
ly there has been one-sided imple­

rnention of the Delhi PaC't and that 
bas re!'ulted in C'onsiderable misery 
and hardship to the poor refugees who 
came from East Bengal. whether to 
West Benial or to India. Today Pa­
kistan has the audacity to promul­
eate the passport system simply bt!· 
cause our Government has pursued 
its weak policy of appeasement of 
Pakistan. What better can we ex­
pert of this Government which has 
the hardihood of vilifying and slan­
dering the H:ndu Mahasabha day in 
and day out but at the same time. 
cowtows to the Muslim Lengue and 
Pakistan although they embody the 
most ferocious an�i-Hindu and anti-

.Indi3n comm1.:nalism. Jt is nothing 
but self-deception or self-delusion to 
thi11k that in spite of the introduction 
of passoort and visa �ystem there will 
really be no hardship to the Hindus 
of East Bengal who want to come 
out. In fact. Sir. there has been con­
siderable hardship. I do not know 
how far the hon. Ministers are aware 
of it. The latest report is that in 
K�im�anj which is the Indian part of 
Sylhet. l:l part of .t\s�z.m ,,.·t.ich is in 
India. 534 p&ssports have bee>n isrned 
but the Pakislan Government has not 
allowed any vlsa. The result has 
been . . . . . . . . . . . . . .  . 

The Minister of Law and Minority 
Affairs (Shri Biswas): On a point of 
order. Sir. This Bill has nothing to 
do with East Beugal. This Bill is 
being presenter.I here on!y for the pur­
pose of repealing the Influx from 
Pakistan (Control) Act. 1949. Mov�­
ments between West Pakistan and 
India were so long being controlled 
by a permit system. With the intro­
duction of the passport system. the 
permit system has ceased to be in 
force. It is only for that purpose 
· that this Bill is being enacted. It is 
in order to repeal the law under 
which the permit system was opera-. ting: It has nothing to do with the 

-�astern zone at all. 

SIIJ'I N. C. Clldtetjee: Sir. the hon. 
Law Minister will appreciate this 
much that this will be a parliameo­
t'lry ratification of the pcsition that 
the passport system has come and is 
coin& to stay. We are strongly op­
posed to it. We are saying that the 
passport system ought to be repealed. 
Another Minister of the Cabinet. 
who knows something about this. 
hon. Dr. Katju has gone to Calcutta 
and has been to Agartala and he has 
delh·ered a speech appealing to the 
common man in both India and Pa­
kistan. both East Bengal and West 
Bengal and Tripura to do their best 
to have this passport system nulli­
fied. I am pressing upon the Minis­
ters that they should also do their 
best to sec that this passport system 
is nullified and abrogated in the in.­
tercsts of the common man. and in 
the interests of the . . . . . . 

l\lr. D�puty-Sl)('aker: Is thC' P'lf<S· 
port system prevalent only in East 
Pakistan. hetween East Pakistan and 
India or between West Pakistan and 
India also? 

Shri N. C. Cbat&t>rjee: Sir. this pro-
blem becomes . . . . . . . . . . .  . 

Mr. Deputy-Speaker: A point of 
order was raised. I want. as a mat­
ter of fact. Lo know whether this 
passport system is prevalent in the 
eastern side or on the western side 
also. 

Shri Biswas: On both sides. 
Mr. Del)uty-Speiker: Is it a fact 

thnt the Influx from Pakistan (Con­
trol) Ad. 1949, affec:s only Western 
Pakistan? 

Shri Biswas: It affects only West 
P:ikistan. 

Mr. Deputy -Speaker: There is a re-
ference to tho permit system here 

. in clau5e 3. The passport s%tem is 
both for Western and Eastern Pakistan 
superseding the present system? 

Shri Bwwas: The passport system 
supersedes the permit syster(l so far 
as Western Pakisl:m is concerned but 
it will iPPlY to both Pakistans. 

Pandit Thakur Das Bhar,:-ava (Gur­
gaon) :  The freedom of movement en­
visaged in the Nehru-Liaquat Pact 
has been nullified t>y this passport 
system, which supersedes it. 

Mr. Deputy-Speaker: I caonot say 
that this kind of reference by the hon. 
Memberv to supresslon by the pass­
port system and this ratlftcation is 
not relevant, but that is not the main 
purpose of the Bill. So far as East 
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Pakistan is concerned, it does not 
affect and therefore, in so far as it 
ls relevant to East Pakistan the ob­
.servations may be sonftned � them. 

Sardar Hubm Slncb (Kapurthaia­
Bhatinda): Sir, when it is a ques­
tion of India and Pakistan we cannot 
separate one part from the· other 

l)&rt. 

Mr. Deputy-Speaker: That is why 
I am allowing it. 

Shri N. C. Chatterjee: I may say, 
that in spite of the Ministerial dec­
larations on the floor of this House, 
the introcluetion of the passport 
system. has. in fact, resulted in great 
hardship to the Hindus who want to 
.go to East Bengal and also to the 
common man in both countries and, 
therefore it is desirable that this 
Government should do their best to 
have this passport system nullified 
and abrogated at the earliest possible 
moment. This Bill seems to accept 
the position that the ·passport system 
has come into force and the permit 
l'.Ystem of the old days has gone. and 
therefore the position should be re­
gularised on the basis of recognition 
of the passport system. Wh�t I want 
to mention is that although people 
have been getting passports from our 
Go·:ernment the�· cannot enter East 
Bengal. beeause they cannot get visas. 
Tbc:e is a report in the Ananda 
Bau,r �fltriko that 435 men have 
got passports from India. but they 
c::111:1:>t' enter East Bengal bec.ause 
vi>,� :ire no! being granted to them. 
NO\\·. a responsible Minister of this 
Gc•.-erament has gone to Agartala 
�:1d he has heard tte people lhcl'e. 
He has reroi?nised the dis:1oil: ties 
which ha\'e been imposed on tl:em. 
He r�s to:d the peo:,le that they 
should agit,He. so as to put 1:r<.:s::.ure 
upon the two Go•:ern:nents !or the 
purpose of seeing th�t this passport 
s:vst('ni is immediately nullifietl or 
radkal\y revised. I do not know why 
the common man shou:d put pressure 
upon Olll' Government. We are here 
�s reprc!ientatives of the people and 
irrespective of party affiliations, we 
.arc pressing our Government to take 
steps. Why should the common man 
exert himself? We are the represe� 
1at:ves of the people duly elerted to 
this House. The House of the People 
dc�a"!rll'. that our Government should 
not acquiesce in or accept whatever 
Pakistnn says. Pakistan should be 
told that she has deliberate,ly viola­
ted the fundamental principle of the 
Delhi Pact and that she is cloing 
something which ls most improper. 
She is really introducing some kind 

of economic sanction a1ain1t us. Ber 
attitude makes iml)C)s1ible all COl&­
mercial intercourse between the ·two 
countries, and the people on both 
sides of the frontier are suf:ering. Ia 
that ri1ht · and proper? Is it in tbe 
intei,ests of the refugees who ·Nant 
to i" to the other side or want to 
rome out and mi1rate to India? 

The other day a man was bounded 
out of the office of the Deputy Higb 
Commissioner of Pakistan in Calcutta. 
He has not yet got a visa, although 
ne has bc:?en trying his best to obtain 
one. He was told that uiey were 
seeing that 'undesirables' did not 1et 
into East Bengal. Now. who are un-
1:!esirables? They are the poor Hindus 
who have still got property in East 
Bengal. Yet it is they who are treat.­
ed as undesirables and they are 
beincr kept out. Their family mem­
bers are still there in East Bengal. I 
wa:1! tl• say that God had made Ben­
gal on·e and through the · wisdom of 
no one can the two artificial Bengals 
be permanently severed from eaeh. 
other. They are integr11lly connected 
and are inter-related. It is thPrefore 
necessary that something should be 
done to have this passoort syi.tem 
nullified. If · our Government is 
strong. it should say that ii is nr,t 
going to tolerate this kind of viola­
tion or repudiation of the Delhi Pact. 
It shm11ri tell the Pakistan Govern­
me!"t that it must implement that 
P;,,:1; otherwise. we will not continue 
our one-sided im;)lementation of the 
Pact. If that is done. Pakistan can 
be. hrought to her senses. It i& no 
�n('lrl "itne•· for the Prime Minister 
or any other Minister standing up 
here and trying to appease Pakistan. 
In order to pacify Pakistan, the Prime 
Minister srid the other day that "the 
condition -of minorities in India is not 
who:Jy satisfactory". This is how our 
Government still tries to appease 
.Pakistan. This hopeless and sense­
less policy of appeasement will not 
work. I have got in front of me tne 
paper Dawn. Editorially it has compli­
mented the Prime Minister of India 
on his confession that "the condition 
of minorities in India is not wholly 
satisfactory." And yet it adds: 
"Though this admission shows a greater 
sense of realism in the Indian Prbue 
Minister. his observations still remain 
an under-estimate of a situation which 
is very grave." You cannot appease 
these people by making these stote­
ments. They do not observe the Pact 
but their actions are a distortion of 
the Pact. The great Muslim Leaa:ue 
paper, the Pakistani paper, the organ. 
of Pakistan which Pandit Nehru la 
anxious to appease and is so proud of 
appeasinl, has added that Pandit 

. 
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(Sbrt N. C. Claat1erjee] 
Jlellru'a admJaaiona are nevertheless 
llanlftcant in that "they overthrow 
Im pet thesis-advanced year 1n and 
79U' out-that the Muslim mlnonty 
la a happy and contended basker in 
tbe sunshine of Bharati democracy 
and· secularism." No good wail be 
done to this country by appeasing 
tbe8e people. The people who are 
still. in Eas� Bengal are very unlu,1ppy. 
While trotti111 out these things which 
are not true and which have been re­
pudiated so far as West Bengal is 
concerned, our Government :stiil says 
tbat the condition of the minorities 
bere is unsatisfactory. I say that our 
Gowmment has done its best ll., im­
plement the Delhi Pact even at the 
cost of throwing out the refugees who 
have come from East Bengal and 
wb� bad been actually settled on land 
wbiCb had been left vacant by people 
wbo bad &one over to Pakistan In 
apite of this. our Government spokes,, 
DRD are pampering and panderiag to 
Pakistan by sayin& that the ccndi,. 
tion of minorities in India is r,ot 
satisfactory and that our hands :ire 
not clean. Thi� kind of slaternent 
sbo�ld. be repu�iated. It degrades 
lodia in the estimation of the world. 
I am very sorry that the Prime Minis­
ter has made this statement. He clid 
it possib!y with a view to plurate . 
Pakistan. but .r_ou cannot piacnte 
Palustan by this kind of pernir:ous 
attitude. This is a very ticp!ornule 
attitude and it !-hould be gi\"er. .ip. 
That is all I h2\'e to say. 

Sbrimati Sacbeta Kripalant (:-:ew 
Delhi): I -!o no, want ,o take 1m.:rh 
time of the House over this !'Mall 
Bill. As you have pointed out, this 
Bill has a lim:ted scope. It is rul!y 
a consequer�t:a! measure. Our G-A:­
�er.t have acceded to Pakistan's 
demand for the i:1trocluction of th<? 
Passport System and \Ve have bv �n 
Ordinance a'.ready introclucr-d · this 
S751,em. This Bill merely seeks to 
recuiarise the step taken by Gov,�rn­
ment. Therefore. we have not murh 
to say on the B:11 itself. But Wt: want 
to criticise the policy underlying this 
Bill. 

As my hon. friend Mr. N. C. Chat­
terjee pointed out just now, the in­
troduction of this passport system is 
m)urin, the interests of people both 
In Pakistan and India. What has 
� the result of the introductiO!l of 
tins sy!ltem? In this country we 
were toiu that two and a half lakhs 
of people have come from East Ben­
pl. A few days ago, another o;tate­
ment appeared in the Statesman and 
If I may speak on the basis of the Gsum that were published therein 
--of course. if they are incorrect, I 

...,. be corrected-the poaltton ls 

that after the introduction of thla, 
passport system one and a quar­
ter lakhs of refuaees have come· 
into Assam; Seventy five thousand 
have come Into Trlpura and two and 
a half lakhs have come Into West. 
Ben,al. This means that nearly five· 
lakhs of people have come Into India 
due to the introduction of the pass­
port system. 

The Minister of tulaabtltation (Slarl 
A. P. Jain): Two lakhs and eighty 
thousand have rome and your ll&ure· 
about Assam is incorrect. 

Sbrimati Sucbeta Kripalaal: I am 
only referring to the report that ap­
peared in the Statesman and If those· 
fleures are incorrect, then the Re­
habili ta tion Minister may �·.Jrrect 
them. Anyway. ev�n if the number 
is round about three lakhs, it ia not 
a small number. lt is :.. huge num­
ber. We oppo5e tgis Bill because we 
consider this to be a flagrant vioia­
tion of the Nehru-Liaquat Part. In 
that Pact, it was specifically laid. 
down that there should be freedom 
of tra\·el between East and We,,t Ben­
gal. Why was that done? Bcc&use, 
at that time the Government took a 
realistic Yiew. Government · reaiised 
that by introciudrrg a rigict bJrrier 
between East and West Ster.gal they 
would be h:irm:ng the in :c·· rt s�, of 
the <·ommon peop)e in both East aud 
West Bengal .  This partitio!1 I!; arti­
ficial. Calcutta was the cauital of 
Beni;;al. People fro:n all ov".c'r· Bt::1�::il 
used to c-ome there and w0:·k there 
and earn their living. Pe0i;ie fmm 
both siJl's of Bi!11,;;,,. i, rc.,_ .• di\'t> or 
the ;:ones. came ther£> an...! ·,,·o;i<cd 
there. Therefore. Bengalees had 
work ar.d interests spr,?·,d out hoth 
in East and West BP-11£;,d. B_v :nt.·o­
ducin.: all on a sudden a rigid barr;er 
between the t•,•:o sid•1s o!  Ber.i;:n!. a 
great hardship would have been c�11sed 
to the people. Therefore. n:::i!i5ing 
the difficulties of the situallou, the 
eastern zone of Pakistan. namely, 
East Bengal. was placed on a different 
footing from the western zone. We 
ourselv�s did not introduce the 
Evacuee Property Act in respeet o! 
the eastern zone, as we did in resoect 
of the western zone. We did l:>O, · be­
cause of the peculiar situation ob­
taining in the eastern zone. I may 
illustrate the point by giving an 
example, although I am sure it is ·.,ell 
known. When I went to Tripura. I 
learnt that there were certain parts 
in Tripura where the communication 
was so difficult that P.eople bclougin.,i 
to these parts, if the.r wanted to co 
to another part of Tr1pura, had to go .. 
there via Paldatan. In such a situa­
tion, it la nece1aary that there 1hould 
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be freedom of movement. Therefore 
this was laid down clearly ir. �he• 
Nehru-L:aquat Pact. Nuw when · hi:; 
passport system has come into force 
people who W<'re living on the other 
side have had to come over-poor 
peasants and ordinary people-it has 
cr<'ated tremendous difficulties for 
them. In case the representatives of 
our Government think that I am 
speaking only for the Hindus, I wCJuld 
like to point out thnt this great ciifti� 
culty is heing experienced by l\'lus­
lims also. In Cakutta it is well 
known that a large bulk of such oeo­
p:e live who have constantly to cross 
the border. They have got their 
homes in East Benirnl. They work 
here. and their families are there. 
They want to �o from one side to an­
other every now and then. In the 
same manner. thert• are small traders 
and businessmen who have dealings 
on both sides of the border. Consi­
dering all these diffkulties. at the 
time of the Pact we did not want ,101 
rigid barrier to be introduced. Th� 
agitation against the passport system 
is ;iot <'Onfined in India alone. That 
peop'.e in Pakistan also are again.,t 
it has been well demonstrated. If I 
am to depend upon newspaper rt!­
Portli. demonstrations were held in 
Sylhet by Mu!Slim women and de­
monstrations have been held by Mus­
lim� in other parts of Pakistan. 1:1 
India too Muslims have protec;ted 
against the introduction of the passport 
system. Therefore. I do not understand 
how we agreed to the insistence-the 
unreasonable iosistence--of the Pakis­
tan Government. Our Government 
thought it to be an unwise decision. 
So, first of all. they pleaded against 
it. and then they tried to persuade 
Pakish•n. But when they did not 
succeed. as usual. they .again cor.ce­
ded Pakistan's unreasonable demaud 
and agreed to accept the passport 
system. The result is that untuld 
hardship has been inflicted on the 
common people. A few days ago when 
I had an opportunity to talk with our 
hon. Prime Minister he told me that 
he appreciated the difficulty. Ir: 
order to mitlute the hardship of 
East Bengal Hindus. he said our Gov­
ernment was going to be rather libe­
ral regarding giving migration faci­
lities to people coming from East Ben­
gal to West Bengal. They could 
come he said with migration certift­
ci>.tcs. I would like to ask you what 
is the great difference between a 
migration certificate and a passport. 
Even,,to obtain a migration certificate 
people- from the villages In East 
�f:!nl'� I havp to go to D11<'ca. For that 
also there Is an elaborate procedure 
like supplyiniz three <'oples of pass­
port 1lze photograph, etc. Only yes-
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tcr<i.: v Dr. MonJi:crjee was showing me 
:i number of wires that he has re­
ceived frnn1 ·people in East Bengal. 
On,• -m .. n has wired that he had gone 
to ti;e High Commissioner's offlc• for 
the thirty-nin'.h time and yet did not 
sui:C'ecd in obtaining the necessary 
papers allowing him to migrate. 
Crowds have gathered in front of tile 
High Commissioner's office in Dacca. 
Days and davs they soend there with­
out gc:tting the necessary facilitit,s to 
cc;me over to India. 

The same diffkulties are bt!ing 
faced by the Muslims here. which is 
very obvious from a letter that has 
bem published in the Hindustan 
StandarJ of yesterda.v by one Abdul 
Majid. It is somewhat long. So. I 
do not wish to read the whole uf 1t. 
But I would like to read a few lines 
just to give the Hous� an id�a of how 
this passPQrt system 1s creating hara� 
sment to our people. This is wh.:.t he 
says: 

"Pakistanis who are living in 
West Bengal carrying on various 
vocations are estimated to be 
several lakhs. The arrangeme::� 
that has been made for the is.sue 
of passport from the Office of 
the Deputy High Commissioner. 
Pakistan. Cal<'utta. is absolutely 
inadequate. The Pakistan Gov­
ernment introduced the passport 
system on the 17th October last. 
but till now only a few thousand 
passports have been issued 
against lakhs to be issued. Hund­
reds of people go every day to 
present apolications for passports. 
but the office accepts only 50 
applications daily. People are 
sufferinl untold hardships. Four� 
teenth of January. 1953. the deau 
line after which no Pakistani 
will be allowed to live in India 
is fast approaching. If matters 
go on in this way we think only 
ten per cent of the Pakistanis liv­
ing in West· Bengal will 1et their 
passport. We cannot imagine 
wh:\t will be the fate of those 
huge numbers of Pakistanis who 
will not get tt,"ir passports in 
time. • • • • • * " 
I would just like to read t�e la�t 

.few lines to show what Mush.ms 10 
India feel about the introduction of 
the passport system. Here he says: 

"We must remember that it is 
the Pakistan Government who are 
the sponsors of this syste:,n. The 
Tndln Government again and 
a��i:\ ar1ued for the non-intro-..,. duct:on of the passport syste�. 
h•.1t the I'al·:stan G0vemment m· 
sisted and then India a1reed. In 
short. Pakistan Government mui.t 
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IShrimati Su<'heta Kripalani] 
makt• immediate arrangemt.>nL. 
so that Pakistanis living in India 
c-an get their passPorts within a 
short time." 

So the passport system has created 
unt�ld hardships to the Hindus in 
Pakistan and Muslims in India. 
Therefore. for whose benefit have we 
done this?-1 would like to know. 
Our Prime Minister always remir,ds 
us that we should always thinit of 
the human as�t-we must us1:: lilt.> 
healing touc-h. I want to know wiiat 
human aspect is there in this mo·w'e" 
!his is absolutely c-ontrary to all heal� 
'ing tourh. to all human ronsit1era­
tions. We have put untold hnrdshipi­
on the .�r suffering people who have 
no far1htles. And what will be the 
result as far as East Bengal is c-011-
�rned� The result will be that in 
the face of all these dilT\QUlties. onlv 
the richer people will be able. afte·r 
some time to come to India. The 

·• oE>Oole will remain there. We 
do want that Hindus should remain 
there. Now they wjll remain there. 
but without any leadership. The 
leadership will gradually come away. 
with the result that they will be in 
a worse pli1ht. Our object. no doubt. 
lit to try tQ keep them there, there­
fore we should do everything that we 
can t'l induce the Pakistan Gov-
ernment to orotert them and keep 
them there. By introducing the pass­
port system we have merely created 
a si!n3tion t:y whirh after m1..ch 
dir.\culty the r:cl', ·•:' l !  M'l1e away and 
th� poor will remain there without 
leadership to be harassed more and 
more by the Pakistan Government. 
Therefore. I would appeal to the Gov­
�rnment to reconsider their det'ision 
rqarding the intro:luction of the 
passport system: I would appeal t0 
the Hou•e not to support this Bill, 
but to press their demand for the with­
drawal of the passport !>y,.,tem. It 
bas bee?1 amply proved by demons­
trations held all over India that the 
people or the country are not behinci 
the Government in the pol_icy that 
Go,·e, nment is following in this 
matter. 

/ Shrt Ferose Gandhi (Pratapgarh 
Distt.-West cum Rae Bareli Distt.­
Ea.o;t): On a point of information. I 
would like the hon. Minister to C'!ori­
fy a Point whirh Shrlmati Sucheta 
Krlpalanl has raised. As far as I 
know if Pakistani citizens who are 
resldin1 In this country-whether In 
service or doln, business-want to go 
WtCk to Pakistan, no passport IS ne­
cessary. They are subjects of Pakis­
tan and can return to Pakistan. 

• Sbrl Biswas: They are required t(I 
take o.ut repatriation <·ertiftcates ur 
n:· ·iration certifkates. 

Shrf Fe""': Gandhi: There is a lot 
of . confusion 1n the public mind about 
this matter. (1-s far as I know, in 
the case of !'lt1zens of Pakistan who 
want to �C'turn to their <'ountry. no 
passport ts nec-e!,sary, just as in the 
case of any Indian. who may be any­
wh«;re. ra11 enter yidja without an 
Indian passport. JJ 

Mr. �puty-Spuker: The hon. 
Minister. 

.incfto 'f-'c � (eflffl'f'f-" 
1'.fQ-ar�.f,n, �rftr�) : 1'1l f1fT 
"'� � it� i f�if 'ft�: � 
llir �'{If �f� I 

'311'1$Q" � : � • �t i·arr, 
� olllf 'ffft I 
Shri A. P. Jain: As the hon. MembP.r 

wht• just prect>ded me said. the scope 
of this Bill is a .limited one. Throueh­
?ut the debalt' that has been going on 
,u this House mort� emphasis has been 
la d nn the incidental things and very 
llttle has been said about the Bill it­
self. In fact. tht>re has been a lot of 
confu�ion and quite a bit or misrepre­
SC'ntnt1011 about the provisions of this 
small Bi 11. 

Sardar Hukam Stach: Others have 
not been allowed an opportur,ity to 
speak so far. There is no confusion. 
One c;r twCl M<"mbers ha,·c spoken and 
they have expressf'd their v.iews. 

Sbrl A. P. J1tln: If the Members who 
have spoken have gnne off the mark 
I can certainly say that there has bee� 
confusion. I do not say that the hon. 
Memb<'r who b1Jtled in shares that 
confusion It will be i-een when he 
speaks whether he shares that confu­
sion or not. 

SaNhr Hukam Singh: I will not be 
tempted by it. 

Shri A. P. hin: So far as th's Bill 
is concerned. its object is to repeal 
the Influx from Pakistan (Control) 
Act. Now that Act was applicable 
only to travel between West Pakistan 
and India. That Act was not appli­
cable to travels between East Bengal 
and West Bengal. People could r.<,me 
and 10 from East Bengal to West 
Ben&al freely. Therefore, all the ugu­
ments that have bee.n advanced b, 
my friends with re1ard to what is 
happening in East Ben1al are totally 
irrelevant to the purpose of this Bill. 

-
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So for a'.,; the Wt·st is mnc·crned. it 
is true that th<' tr;a!fir· in th,.' W<'�t has 
been !'O far controlled by !he TJt•rmit 
syst\!m. This Jln11sc· ha!- a!rca1y de­
bated for one whole day the East 
!Bengal situation. This House is ful.\y 
aware that the passport system has 
been adopted. It is also aware that 
we on this side. that is. the r.overn­
ment of India. d'd not want to impose 
the passport system. We WPre strong­
ly of the opinion that the traffic bet­
ween East Bengal and West Bengal 
:Should rems.i:i free as before. 

Shrimatl Suchf"ta Kripalanl: Why 
did you give in then? 

Shri A. P. Jain: Every country is at 
liberty to make its own laws and to 
take the consequent administrative 
ar.tion to implement it. Pakistan 
without any referenre to us decided 
to impose a passport system not only 
for the West Pakistan. hut a'.sb for 
East. Pakistan. What were the :ilter­
nativef before us? We told Pakistan 
that we d'c! not like it: we tried to 
J"Crsuade them not •.o impose the pass­
port system. But they would not 
·agree. The only alternative left to us 
was that while Pakistan Imposed the 
·passport system we may not do - i t .  Is 
-there a Member in the House who 
would say 'let Pakistan have passport, 
\l\'e shall not have it'' Again, Pakis­
tan was imposing both passport and 
visa. and whatever steps we may have 
taken would have been totally ineffec-
1 · \·e. Therefore. the next best course 
left to us was to persuade Pakistan to 
liberalise the passport system as much 
·as possible. As a . .  result of negotia­
tiorn: we surceeded to a very large ex­
tent. because we could persuade th�m 
1? t-ave three types of passports: a 
·pasi,port available for the whole of 
lndla: a passport availab!e for the 
Eastern Region; and a border passport. 

3 P.M. 
Shrimati Sucheta Kripalani has re­

ierred to the inconven'ence which is 
heing C'aused to certain type of persl)ns 
who c·arry on trade in f\sh. ve�etables 
·etc. on the border. As far as that 
-<·lass is concerned the pnssports ere 
issur.n by the nistrict magistrates and 
the movement there. at least in theory. 
has been agreed tC' be a rathP.r free 
movement. Ir there have been any 
difficulties. at le11st -we. on our side, 
have not created them. 

Several C')Uestions have heen rai,;;!'d 
:and 't was sai� that suet, and such 
J>erson hns been twire. thrice. · four 
·times or thirty times (Shrimnti 
Sacheta Kripatani: Thirtynine times.) 
or thirtynine t'mes or evP.n nlnetynine 
1imes \Dr. N. B. Khare: 99·9 recur­Ting.) to the Pakistan Commissioner 
:and he has not been able to get a pass-

port. We regret it. But nonethe!ess 
we cannot control it. because all entry 
into Pakistan is controlled by Pakis­
tan and not by us. Therefore, while 
a certa 'n amount of reference to the 
passport system may be relevant to 
the discussion here, yet to base the 
whole argument on what is happeni111 
with regard to the passport system is. 
I submit with all respect, not relevant 
to the discussion of this Bill. Thif 
Bill has resulted from the .'mposition 
of the passport system: it has not :aus­
ed the imposition of the passport sys­
tem. 

Assuming that we do not repeal this 
Influx from Pakistan (Control) Act. 
what will be the position? In fact 
my friend Shrimati Sucheta Kr'palani 
went to the length of saying that we 
must drop this Bill. Now, the result 
would be that anybody coming to 
India will have to obtain not only a 
passport but he will have to obtain a 
permit also . . . . . .  

Sbrlma'tt Sucbeta Kripalani: If I may 
Interrupt the hon. Minister. I did not 
say 'Drop this Bill'. I said this is a 
consequential Bill as a result of our 
agreeing to the passp<'rt system. and 
we are opposed to the basic policy 
wh'ch has led tc> the intr,,duction of 
the passport system. and V1:e stand here 
to criticise the basic policy which has 
given rise to this Bill. 

Shri A. P. Jain: She will do well to 
read her speech because she definitely 
said that we should drop th's Bill. B:, 
dropping this Bill are we providing 
any greater convenience to persons who 
go from one country to the oth.er. from 
here to Pakistan or from Pakistan to 
India? In fact we will be adding one 
more hurdle. Therefore. whatever 
m11v be one's own views about the 
passport system. this Bill for the re­
peal of the Inftux from Pakistan 
(Control) Act has become a neces­
sity, even with a view to facili­
tate the travel between the twc> coun­
tries. I have said that the Govern­
ment of India did not like the passport 
system. We resisted it. But it was 
beyond l)Ur t'ontrol. be<''luse it was for 
Pakistan to make :my laws or to take 
any administrP.tiye or executive act'.on 
with regard to Pakistan. And we were 
left with nc> alternative except to im­
pose the passport system when the:, 
would not agree to givinsr up their de­
termination to introduce the passport 
system in Pakistan. 

In fact. it has beeome a fashion In 
this Hous� that whenever anythtns 
t'Onnected with Pakistan romes ln, the 
whole history is repeated from the 
time of partition up to this ·dq. 
Things relevant and irrelevant are aid 
by persons from whom one expects 
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murh bet!f'r. The whole of the Nchru­
Liaquat Pa,·t is disrussed. althouJ:h su 
far as th:s Bill is conC'erned 1t 
has nothini to do with it. (DT. N. B. 
Kh:1rt> : Sins rommitted cannot be for­
eottenl . .  S'..> I subf!1it. th3t tht> scoJ)'! 
of �he BL!I s very hmated. It is a Bill 
which hu bc<·ome inevitable on ac­
roun! of 1·t•rtain actions that have al­
ready bttn taken. and unless we re­
�al the Influx from Paki�tar, (Con­
trol, Act we will be adding to the diffl­
rulties in the travel between the two 
rountries rather than helpinJ: free 
tr.ivrl. 

Sarclu Hubm Stach: I had no m'nd 
�o pa:-1 id pate in the dehate in the first 
mst;inre . ._.ut I found that I had some 
ur.ie . to intervene and plare my sub­
m1ss?ons also. 

It has bt·en just now said that when­
ever anything betw<!Cn Paki,;tan and 
Ind�a ,.:omcs up Mrmbcrs stand up und 
bt-ian to mention th'ng.c. that are re­
levant ot frrele,·ant. We are sorry 
tha� this subject is really such a 
Sf'raous one. and WP. regret also the 
attit��e of the Ministers who art' so 
9ens1t1ve. Whenever this discussion is 
taken up they feel somewhat restless. 
(D,:. N. B. Khare : Guilty conscience). 
It 1s not our fault lt is very unfor­
tunate. I can say that be<-ause it is 
only persnni. who have been displa<'ed 
that C'an appreciate what sufferings 
they have undereone and what are bc,­
ine experienced by those that are 
comine just now from East Ben1al. It 
ls very difficult for others to know the 
depth of their feelines. I do not say 
they have no sympathy with us. but 
.'f on some. occasions we refer to this 
subject again and a1ain they should 
not feel so sensitive as they have done 
ao far. 

It ha. been admitted that the In­
troduction of this passport system was 
beyond their control. We do not doubt 
the intention, of the Government. Al­
ways they come up and say that it was 
not their intention. They say: we d'd 
not want it. Pakistan forced it upan 
ua, and we had I\O other option. Qul�e 
so. We have - not complained about 
their intentions. They are very good­
intentioned people, so far as the 
Min'sters are concerned. But what 
we bewail of is their helpleuness. their 
lmpatenre. We do not say that they 
do not have 1ood Intentions. Certaln-
17. we praiae them for that. But ul­
timatety we hear: we are helpless. 
what can we do. that is a sovereign 
power. we cannot take up any ftcht 
with them. That is the attitude that 
is bein1 complained of. 

Sbrt Ferose Gandhi: What is your 
suggestion for that7 

Sardar Hukam Siach: If you <'OfT'll' 
up to me I will give you. Then it h3.­
bt!en said. that this only rclares tc1 
West Pak stan. It has been admitt.•o 
that this is the direc·t result of the ii.­
trodu<·tio� o.f the passport .;ystr•n . 
When this Ball is the direC't result of 
the introduC'tion of the passport :;vs­
ti:rn. how are we irn•lcvant when we 
discuss the. 1;>assport system? A per­
fectly leg1t1matc quei:t·on arise.,. 
�amely, why this passport system \V:1:< 
mtroduced. what errect it has got. 

I admit that bolh these questirm,: 
are separate ·so far as the East and thl.'· 
West are concerned. I am reminded 
of what. happened when our peopl ·: 
were driven out from WestC'rn Pakb­
tan a11d c-crtain legi!.lativ<' ml·asun·, 
and regulations \\·ere being d·scussl,i 
here. Our Bengal friends C'ertainl�­
had very great sympathy with us. We 
were warning them that th<' sam<· fate 
was coming for them but they did not 
care then. They sympathised with u . .: 
but asked us to leave them alone. I 
shou!d. not say I am glad. I pity their 
cond1t1ons. I think that the t'me ha� 
come for them to stand up and tak\·· 
up our cause as well. 

So far as this Bill is c·om·erncd a::-i 
so far as West Pakb:an is 1·onn.·rnl·ci . 
I think it is a ne<'essit\·. I have no 
objection to the Bill but all the�t· 
thmgs-whc>n 't is going to replaC'e the· 
permit system by the passport sysll'r,1. 
the �ay i.n whic-h that passpnrt !'YS­
tem is being worked. the hardship it 
causes to our c-itizens. should be di�­
C'USs�cl in. this Ho1;1se. Orie cxamplP 
I might rate. The immediate effect or 
this passport i.ystem was that 100 Sikh.; 
applied to visit Nankana Saheb the 
birth plac-e of their founder. an'd at 
the eleventh hour they were refu.,ecf 
permission. They could not go. I do· 
not know whether the Members of the 
Government sitting on that sidP. c·an 
1auge the resentment of the Sikhs at 
that time. Even now we find that 
Pakistimis havP bee:i given every faci­
lity to visit all their religious plaC'es. 
We we.lC'ome them. We support that. 
We do not say it should be refused. 
Is the Government so helplt'ss? I:. 
their help.lessness expressed here in 
this House sufficient to soothe us that 
they cannot do anvth'ng and wt- shoulcf 
continue to suffer? Is it only the pla­
catina of Pakistan that would satisfy 
us? Is it only the Mahatma spirit-I 
do not mean Mahatma Gandhi's-<.mly 
the sanctuary spirit? That might be 
very lood so far H these expression• 
are concerned. But when a Govern­
ment has to deal with a Government. 

... 

.. 
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it should have certain princip.les on 
·which they should act and so far, our 
-Government has failed to achieve any­
thing iri this respcc:t. The, passpert 

.system. we ciid not want it. They in­
troduced it. We were helpless. We had 
to take 't. In every cai:e it was like 
this. Whenever an opportunity arose. 
this has bE>en our att:turit· .; . .  1; ·;,•, fear 
that if we .�o on like 11. ;:;. l <:· . :,J say 
·we are doomed. 

Sbrimatl Renu Cbakravari&y (Basir­
hat): We have heard the hon. Minister 
for Rehabilitation's legalistic argu­
ment� but we feel that altho1:�h he 
-says that this 's only refarrir,g lo West 
:Pakistan, actually the ,mti1 e ou1:· s,;0n 
of passports has to be covered because 
without that this Bili would not have 
been necessary. It se�ks a formal 
sam·tilln for the introciuction of the 
.1,assport system. It is true that many 
people feel that this is a fait accompli 
wh'ch we have got to accept and we 
<'annot do anything more about it. 
But during the East Ben1al debate 
whit"h took place on the 15th Novem­
ber. 1952, Mr. Nehru said that he was 
quite prE>pared to reopen the whole 
,question ancl we were heartened by it 
Jor the very simple reu:;cn that the 
ordinary people are under!toing tre­
mendous sufl'E·rings whic:h you have 
heard repeated over and over again. 
·Coming from East Bengal. naturally 
we feel that th's passport systE>m can­
not regulate and stop tr11ffw between 
the two countries especially since there 
i s  no border region and there is no 
n&.tural boundary. You have a house 
.on this side of the border and prob­
.ably the outer house on th£: other side 
.of the border. You have your rela­
tions on the other side of the border. 
They have to cross a fiek! and then 
you comti across to Hindustan. You 
nave the natural economic ties which 
have been repeated over and over 
.nga'n. We have heard how mills and 
industries are closinfl down in Pakis­
tan because the .labourers cannot go 
from India. We have heard how our 
.growers of oranges are facing a crisis 
because oranges cannot go over to 
Pakistan. So. we are bound by a 
thousand links and it is necessary to 
re-open the question again and there­
fore,. I th'nk it is quite right that we 
again voice our feelings about pass­
port and demand that the (iuestion 
must be reopened and that no such 
measure as the one that hac; been 
brought forward here is neci!ssary. 

It is als� necessary to reiterate again 
�he volume of opinion which is grow­
mg not only on our side of the border 
but also in Pakistan. We have heard 
that already In the Pakistan Parlia­
ment the question has been raised not 

only by the Hindu minority represen­
tatives but also by people like Mian 
Iftikaruddin. On the 25th November, 
during a debate on the passport sy&­
t,em. he made a protest again<'l the 
introduc-tion of the p..:ssport system. 
Not only he was loud in t.;s cle-
11un<'iat.:.on of the PakL<;tan Govern� 
ment's inability to protect the minori­
ties but also he showed how they had 
been treated and how the Pakistan had 
not lived up to its responsibilities and 
it wa� only right not only that they 
should protect the minorities but also 
that this pernicious system of pas�port 
should be withdrawn. 

We know Mr. Suhrawaddy's arch­
communalism in the past days. But 
whatever he was above all he "was a 
realist. On the 21st of November at 
Dacca he openly and strongly criticis­
ed the Kashmir issue ann the passport 
policy of his Government. He said: 

"I request the Pakistan Govern­
ment to examine this serious 
situation that has arisen as a result 
of the passport and if they find 
that it is not in the interests of 
Pakistan they must abjure it". 

Besides. we find the movement among 
individuals is growing. The Pakistan 
Youth League had declared 21st Nov­
ember as "Pakistan-Hindustan Friend­
ship Day" and we find also that the 
Pakistan Peace Congress has declared 
that the rising tide of the democratic 
movement should take upon itself the 
task of ensuring the security of the 
minqrities. I will quote another news­
paper from Pakistan "Nao-Belal": It 
writes under the headline "Defeat Im­
perialist Conspiracy" and says: 

"Let us stand by squareiy against 
any c-ommunal instigations. Let 
us bui.!d up a huge movement be­
hind the demand 'lf Pakistan­
Hindustan friendship so that the 
diabolical conspiracy being hatchl'd 
hy the imperialist agent� in both 
the countries m.w he def::-nt.i:-rl. so 
that the reactio1:;;�ies of both coun­
tries may not ust.> the religious' 
i;rntiments of the minorill'es of 
the two rountries to advance their 
own ends and bring further dete­
rioration in the relations between 
Pakistan and India."' 
On the same day at Karachi 10.000 

men and women gathered to demand 
that Pakistan should come out of Com­
monwealth and for the revocation Of 
all repressive· laws. At Dacca. on the 
Pakfstan day-21st November-under 
the auspices of the East Bengal Stu­
dents' Union a big meeting was held 
and they demanded withdrawa! of the 
passport system There are some 
people In Pakistan who like some other 
people here. do not like this friend$hlp 
between Pakistan and lnci 'u. They 
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(Shrimatl Renu Chakravartty) 
laU&b at iL On 28th or November. 
Janab Mahmud Ali. the convener of 
tbe Democra•· c Leacue r@ported how 
the people of PakistAn sin�rely hoped 
for U1e withdrawal of the passport 
eystem. In their opinion it has created 
more harm than good. Therefore. 
ainc-e the volume of opinion both the� 
and here is growinc against th<' pa�s . 
port s.)'stem. sinre the t'<'onomies of thf' 
tv.o rountries are bt>ing shatterf'd by 
this passport system. sint"t' we set" that 
propll.' stand in •ntl.'rmiMh',� ,1u1·u<':-. 
and are subjE'<'ted to :ouch hara,�mtmt 
and hardship. !'ince the people who :.re 
already po,:erty-�tricken are aeain 
a:;ked to pay money and hope to h<'e 
a thou:.and diffil·ulties. we should re­
move these difflC'ulties. and we should 
do away with the passport .;ystl ·:: 1 ... - : 
us try aeain so that \\'t' ,·an µ11: :m en,: 
to the unbt·arab:e Sl: ITt•r;n.;:: or thl• 
people. Therefort". I would sa,·. let 
bs try again l'O that Wl' do not m�ri 
to bring in this Bi'l. so ,h:it WC' wo•.1 1d 
be able to help our peop'P. 

Dr. N. B. K.haff (Gwal:or) :  I ha1 
not the sli,tltest intention to opt>11 rr.v 

lips on this Bill. But, the s�h of 
the hon. Rehabilitation Minister . . . . .  . 

Some Hoa. Membt-n: Rashtn-
bbasha. please. 

DI'. N. B. Khan: It is my ,;wee! will. 
(ln�ption.s.) 

Mr. Depal7-Speaker: Order (>r.!C'r. 
Dr. N. B. K.batt: . . . . . .  the speech of 

the hon. Rehabilitation Minister has 
provoked me to make a short speech. 

He was in ereat pains to show to us 
step by step how the Pakistan Gov­
ernment compelled the Gov,rnment of 
India to agree to the passport system 
in spite of the Nehru-Llaquat Part. 
He pve us every single detail of bow 
the Government approached the Gov­
ernment of Pakistan, how they refus­
ed and so on and so forth. Every lit­
tle detail he ctave us. At that time he 
looked pathetic. 

• • • • 
But. I must say that this measure, as 

the one passed previously .\bout 
evacuee propat;y_.. and even the Nehru­
Liaquat Pact, 1tiow1 the utmolt eollcl­
tude for the welfare of Pakutan. and 
In fact, they are a1alnn the Interests 
of India. I am comtralned to NY that 
tlae · Treasury Benches are occupied by 

· u.e �lea or India and loven or Pak­
...__ I annat refrain from pUIIDI 
tut remark. It may be rather exaite­
reted or wnebocb' may not lib that. 
, . �---------
•bnuued a. ordered by tbe Cbalr , 

But, that is my i.mlermoat feellnt ancf 
I cannot help exprea.lnc it. Every 
time the Ministen become very aemi­
tive over this matter, because a1 I Skid 
in an interruption it ii,; only a cuiJty 
ronscienre and nothlnl else. They 
<'omplam that every time this matter 
was discussf'd, they referred to r,Q.&t 
history. How t·an the sins of history 
be foreotten ! Sins pursue people from 
generation to eeneratlon. It is impos­
sible to forget them. I know the rea­
sons tor their solicitude for the .,.·aJ­
(are of Pak:stan. Because, fortunately 
or unfortunatel.v. · I was in a position 
from where I could observe very mi­
,1utely the political activities or the 
CongrE"ss, the Muslim League and the 
British Go\'ernment. From there, I 
know os a matter of personal know­
lC'dge.-nobody C'an separate It from me 
-what man()(,U\'rC's WC'rc mack. and 
what games were pla�·ed Fr<"n ,: ... , it 
nppears tom<' that this C'on2"ri r., had 
developed dandei.t:nc• relation:; y·;th 
British impPrialism ancl the otT .. prir.g is 
Pakistan. It is natural. therefore, that 
the Congress Government should show 
enormous love for its offspring, Pakis­
tan. t do not blame them, because It 
is the rignt of e\'ery mother. every \\ O­

:nan. l Jnt not surprised. 
But, to me. it is just a tragedy ot 

histor.v that sµ<'h measures are brought 
before this House by a person who 
bears the honoured name of our hal­
lowed hero. the areat Shivaji Bhonsle. 
For this I am very sorry atid I feel 
mortified that a pen;on of such a name 
should bring this Bill. Arter all, we 
cannot help it. It is going to be pass­
ed. Bat. I may tell you. Sir, and ,.ell 
evervbody that In politics and history, 
nothinl is final: there are no settled 
facts. There was the great Bl•:,g:11 
r 11rtition whi<'h was r�g&rrlerl .,,. n �d­
tled fact by the British. It was annul­
led. There is another partition al110, 
unw1mted by anybodv. I may tell you. 
Sir. that history will repeat Itself. In 
spite of all these wretC'hed measures of 
inftux and deftux. I may tell you that 
history will repeat itself and I am �ure. 
ultimately, these two Beneals. which 
are divided, are bound to corne top­
the!r and there will be a united Beneal. 
in spite of all that my trleinds opposite 
mav do with their ,reat love �word• 
Pakistan. I have nothlnl more to say. 

Sllrl 8annaD (North Ben,r111-Re­
served-SCh. Castes): I have nothing to 
say about the merits of the passport 
aystern ...... 

Mr. l>eDab-llllteUfl'r: Why �o hon . 
Members ,tart by HYint that tbe1 
have nothlna to NY and then IO on 

.. 

-------- ... 
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speakinl'! If they have at1ythin1 to 
say, they may contribute; otherwise 
they need not. 

Shr! Barman: T said, Sir, that T ha<I 
nothing to i;ay on th•: merits or ·'�m(•rits 
of the passport system, which has been 
sufficiently discussed severai times on 
the floor of this House. Of course, 1 
also join with the previous speakers in 
their wish that the sooner this passport 
system goes-it could only go with the 
c·onse'.it of both the parties- the bet•.er 
i t  is for b<'th Bengals, both for Hindus 
and Musi:�. 

I stand here to encroach upon • he 
time of the House to ask the hon. Min­
ister. spl•cially the hon. Minister h,r 
Minorit Y a tr airs whether he has for­
gotten in the hurry. in the turmoil of 
the introduction of this passport sys­
tem. the fate of the few thousands of 
Indian nationals who are entrapped to­
da.v in Pak:s\an. I am just m<'nl inning 
the drcum�tances. In the former State 

of Couch-Bch:.ir. there were chitmahal 
l:mds whic:h were entirely in the dis­
triet of R,lllgpur which is now in East­
ern Pakist .. n. Similarly. Rangpur dis­
trict had :;,ome chit mahals which were 
,. :thin th" fornwr Co:;<'h-Bt'har St:11e. 

After the introduction of the passport 
system. Loth the Indian nationals in 
Rani:pur. that is Eastern Pakistan and 
Pakistan nationals inside Indio in the 
district of Cooch-Behar are now suffer­
ing miserably. They cannot get out 
bcnrnse it is a small piere of land and 
all rmrnd there is foreign territory. 
Without passport they cannot get out. 
It is not possible for them to apply for 
passport herm1se there is no photo­
grRpher there Nor can they come to 
the main district and appl:v to the dis­
trirt magistrate. Before the introduc­
tion of Ire passport !'y�tem. T wa!' ap­
proaC'hed by tho� people and here I 
tabled a question. I think it will come 
t0wards the end of December. In the 
meantime. I had written a letter to the 
district magistrate of COO('h-Behar 
whether he knew anything ahout the 
rondition of these �ople. They can­
not �o out for marketing; they cannot 
sell their agrirultural produce. . They 
ere surrounded by Pakistan. If any 
kind of offence is rommitted there. 
there is no poUc-e help. · Consider the 
fate of these people. The reply of the 

· district magistrate is: 
"The dlfflcultfes of the people re­

sidlna in chitmahata have already 
beein brought to the notice of the 
State Government and Government 
orders are being awaited." 

T tinderstand from the n<'wspaper of 
my · district-I am readinl from Uttara 
Banga: 

i.Nothlnr has been done as yet 
nnd the people there are sufferinl 
to the extreme." 

Similar must be the case of Pakia­
tani.t; who are entrapped m the district 
of Cooch-Behar. I do not know whe­
ther by this time the Government ot 
India have sent any instructions to the 
State Government. I have tabled a 
question. And I w ,�Id like to know 
on behalf of the unfortunate people as 
to what is their position, and whether 
Government is eoing to do anythinC 
to relieve their conditions. That is all. 

Dr. S. P. Mookerjee (Calcutta South­
E;,ist) : The previous speakers have al­
rec>dy sooken about the difficulties 
which have been created out of the 
introduction of the passport system. 
!\1y hon. frie'l'ld Mrs. Chakravartty urg­
ed upon the Government of India to 
tc:k<' all possible steps to have the 
passport system abandoned. But it is 
well known that our Government did 
not wazit the introduction of the pass­
port system, and if there is any pos­
si hi Ii t v of the Government of Pakis­
tan . reconsidering the matter. I am 
sur�. there will be no hesitation on the 
p:irt of the Govl·rnment of India . . . . .  . 

Shri A. P. Jain: That i;: �orr�c t. 
Dr. S. P. Mook�rjee: . . . .  to respond 

to suC'h a de<:ision and have the pass­
port system completely withdra\l'Jn. 

But here. the matter goes a little 
deeper than that. My complaint 
against the Government is th!\t i n  all 
these important matters, somehow we 
have allowed the initiative to pass 
from out of our hands Pllkistan 
,·reatc!' a situation anc! we are help­
less to check it. And then we come 
forward and suggest some pal�atives 
which do not go to remedy the situa­
tion at all. 

Now, here some of us. had suggested 
the imposition of economic sanctions. 
Well, obviously, the Prime Minister 
was very sarcastic about it and said 
that it would not prodnre any results, 
1:,ut a::-tually, ecrnomic san-:-tiuns­
t•nderlared ('conornir �anctions-have 
already been resorted to by Pakistan. 
and all sorts of disC'riminatory aC'tion 
is being taken by East Pakistan. and 
we are completely he!ple�s in the 
matter. I will give you one or two 
illustrations just r"w 

One matter which nas been brought 
to my notice is with regard to the pre­
carious posltlon with which the people 
ln Assam--in some parts ot Assam­. and in Tripura ere- faced for want of 
supply of rice. 'Many ot these people 
usf'd ·to ·1et their rice from within the 
Pakistan zone. Now. Pakistan .is not 
allowing such rice to come to our ter­
ritory. Similarly, there were quite-• 

.. 
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!Dr. �- P. Mookcrh·.:.· I 
g.>O(i number of Muslims who used to 
.:t.>t rn.·e from within the lands situa� 
cd in the Indian border. And the re­
P,Ort which came to me yesterday from 
l.. .ikutta was that our Government ex­
t :rc1:;:·.11 its usual &enerusity, has ' per­
. ,1 .. ; �d ltn lakh ;·1,H11hb ut µ;,,,.,y 10 
ht• takc:1 away from with.in the Indian 
wrr:iory to Pakistan on the ground 

ha: sur-11 pao,iy wa,; bl·.i,i; i;r'·"' 11 ;,,· 

Pak:,-tani citizens who had land with­
in Le l\ldian border. Now, our peo­
plt• . are :<tarving They cannot eet 
th,'1r supply . .ind we want to be so just 
and generous that we are allowing rice 
to t>e taken out of our territory to 
Pakistan. If we reall.v ":anted to be 
,·ery fair, we might have even offered 
10 sel: th:s rlf.'e, a11ct not :11!nw � ·., ,;1:.1n­
lity to g,l out of our C'C111trol because 
actually the people who are directly 
and immediately suffering are our ov.n 
men. This is one glaring example of 
misplaced cencrosity of the laealing 
touc-h in whkh our Govt"rnmt"nt han· 
becomt" proficient which reall.v is creat­
ing a disastrous position so far as these 
sufferers are c-onc-emed. 

So far as this passport system ls 
c-<111c-emed. as I have said previously. 
th:s has been done deliberately with 
c-ertain motives by the Pakistan Gov­
ernment. Undoubtedly, a large num­
ber of Muslims also are suffering, and 
my hon. friend Mrs. Kripalani has read 
out a letter which has been written by 
a Pakistani Muslim who is now in Cal­
c-utta and who is finding it dimcult to 
iet the passport for going hac-k to Ent 
Bengal. But th�re is amole evidence 
ht"fore us to show that a discriminatory 
poli<'y is being pursued hy Pakistan ln 
granting visa and repatrlatinn c-ertlfi . 
cates. The Question which is now in­
variably put to these people who are ln 
West Bengal or in Assam and who 
·.w·,ulrl Fke to go to East Bengal. Is 
this: "What evidence is there to show 
th3t you are a bon11 fide Pakistani citi­
zen and :vou want to go hadc to J!!ast 
Bent?al for hona fide purposes?" Many 
of tliem have heen asked to produce 
rertifkates :md dn<'uments counter­
signed hy Pakistani officers. Natural-
1v. it i!! lmoos!:il>le for them to do so 
hec-ause thev are now ln India. From 
manv of them money has been de­
manded. and all !'torts of pressure are 
helng dlrectlv and Indirectly, day in 
and dav out.· put up<'n them. Onlv In 
yesterday's Jugantar, a leadlnc Ben­
tali dattv newspaper puhtlshed from 
Calcutta. you will see photographs 
ha� heen prlnted.-the f!normous 
rr.,wds whlr.h have now ,athered In 
front of the offlr.e of the Depntv Hhth 
Commlc:!!inner of J>akl11tRn In Calcutta. 
and the wnv "'1 whh:h peoole are hetng 
11Ub1�ed to all sorts of harassment and 

humiliation. It . is stated in that arti­
cle wl:i1ch is written by an eye-witneu 
that: 

"It takes nearly about 72 hours 
to r,:,1d1 the counter wh.ich is 
aDout 100 .vards awa.v from the 
ni;un gate and in wluch there is a 
4ucut· ot about 150 men or wo­
men." 

7'J. hours to reach the counter. and 
then only the application received. 
Afte� the _appli<'ation is received, the 
apphc-ant 1s asked to c-ome a fortnight 
later.. And when he comes there a 
fortn·cht later, he is again asked to 
come a few days later. And there, ex­
amples. have been given, names have 
�n cited. how people who had sub­
mitted their original application on 
16th, 18th and 20th October last have 
not yet cot their visas. Mind you, Sir. 
they got the passport from our Govern­
ment'!- offke within 24 hours, but 
then. they have to get the visa and the 
repatriation certifkates, and all these 
harassments are being forced upon 
these ind;viduals. Some of the ques­
tions which have heen put to some peo­
ple who knew Sor.le officers in the office 
of the Deputy High Commissioner have 
also been published In newspapers. 
They are bt"ing openly told that they 
are people who are not trusted by Pak­
istan and they are not wanted to go 
hack. (An Hon. Member: Undesir­
ables?) 

I received yesterday a letter from 
one Shri Kumud Nath S11rkar which is 
copy of a letter which has been sent 
to the Prime Minister with another 
c-opy which has been sent to mv friend 
'fr. Biswas. Th;, l?Pntl"man w�, f,,r 
:rn .vc:irs a member of the Congressi ,ind he decided to stay In East Benge 
after partition. .Ht' wa� apoo:'1tPr1 a 
m,•mhPr-hP bt>l'lnl!'erl •n thf' l.);,,trirt 
of Pabna-of the District Mhiortty 
Board, His eppoint.ment was gazetted 
hy the East Pakistan Government It­
self. Re was given about three 
months' time to serve as such a mem­
ber. During this oeriod he aMed In­
dependently. He brought to the notice 
of the authorities in East 'Pakistan 
cases of viol11tlon of the Delhi Paet, 
and how the minority was being 01>­
prel!sed. The result. was that In 1949 
he was arrested suddenly. He came to 
r.alc-utta In connecllon with his daugh­
ter'!! marriage. Re went back after a 
few weeks. and the day afttt his arri­
val. he was served with an order and 
:i"TP.!!terl In Pahna.-a member of the 
Oist.rict Minorit.:v BoArf'i arr .. c:t"rl 1,n­
t'IPr the E•u•t Ben�al Public Safety Or­
dinance. He was dragged from his 
hnuse to the Polir.e Station. The next

hl day he was transferred to the Rajsha 
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Central Jail with handcuff and rope 
,on, though he was an old man of 64 
_years. Six repeated orders of deten­
tion were served on him. He was kept 
in detention for :t2 mantbs-21 ,nonths 
in the Rajshahi Central Jail and eleven 
months in Pabna District Jail-without 
a"y trial or legal order as such. There 
were two applications of habea, cor­
pu, before the East Bengal High Court, 
and twice he was ordered to be releas­
ed by the Dacca High Court, and as 
soon as he was released, he was put 
l.fflder arrest again and taken back to 
the jail. Later on, a few months ago, 
after be had signed a bond, he was re­
leased. 

He came back to Calcutta in Octo-
ber last. He has written to me . . . . . . . .  . 

An Hon. Member: 
dlar1e a1alnat him? 

What was the 

Dr. S. P. Mookerjee: An u:1tiesira­
ble person! He was arrest� under the 
Public Safety Ordinance. 

Sbri Gadcil (Poona Central): Was 
it not the reason that he was a 
Hindu? 

Dr. S. P. Mookerjee: The main 
charge was thal he was a Hindu ob­
viously. but of course that could :1ot 
be written. 

Now he is attempting to ,:to b:,ck to 
Pabna for the purpose of ,;�!ling s<'me 
of hi.i properties. Some of his proper­
ties have been sold already, for so call­
ed inability to pay rev�nues. t:ut he 
has still a house left in Pabna. and he 
wants to make some settlement in re­
spect thereof. and for the last three 
months he has been tr:ving ti) g�t a 
visa to go back. Some of the members 
of his famil;v are thE>re. He 1':is written 
to me a letter enclosing the copy of 
the letters which he has written to the 
Prime Minister and the Minister of · 
Minority Affairs. asking whether there 
is any possibility of any relief comln1 
from any quarter. This is not ,,, iso­
lated example. We have a large nun,­
ber of suC'h cases. I have ,:tl•t at the 
moment thrf'e telegrams which I �ot 
yesterday. The wordin;s in the tele­
grams are as follows: 

"Our suffering!; for aC'qulrlng 
pc1ss"ort vis11 repatriation papers 
intolerable solicit relief nnyhl)w" 
This telegram is signed by 32 per-

sons . Another telegram n:nds: 
"Thirty-nintr. day ;ittended 

Pakistan offl<'e for passport vi!;a 
fruitlessly our affairs in Pakistan 
ruined pray do something" 
ThE' ttllrd telegram reads: 

"Gettin,t Pak-Bharat tr11V�l pa­
pers 9ilmost Impossible prey move 

last day fot ,·le.n.h . :  .. n� ary Lhree 
1nu.1ai..; to :...i \ t: ...i:. 1ro.i1 a.s, s,er." 

As you know, Sir, 13th January; 
111;,J uas been tixed as lhc. ueau line-­
I ·  havi.: not got the cuithgs here, but 
only lasL night 1 got a te1t:phu:1ic r.:es­
sage 1rom Calcutta �hat Pax.i�tani 
newspapers are publisi1ing arid <:ir­
culatmg this as widely a.; ;.>ossible that 
if by 13th January, tbe inhabitanta 
who are living there are not in a posi­
tion to fulfil Lhe terms or the new re­
gulatious, then their proper\ies \\'ill 
be confiscated or that they w:11 be put 
under arrest. It is true that the Gov­
ernment is not doing it. 

Paacm Thakur Das 8h;11·,:na:. What 
are the new regulations'! 

Dr. S. P. Mookerjee: The new re-
gulation3 are that they must make their 
declarations before the .�uthorities 
conct::rned whether they are Paki.stani 
or Indian citizens. Threats 21e beint 
held out that anless they fulfil :.il.!.'-c 
conditions, their properties will be 
confiscated or they may be put under 
arrest. This is not done by Govern­
ment as such but this is the sort of 
atmosphere, the pani-; which is 
sought to be created there by 
the authorities of East Bengal so 
as to q,aras11 the minorities and 
push them out. But what is 1t 
that _we are doing? The point "hicli I 
mPnl1oned at the very beginning was 
this. How i& the Government here 
going to 1 eact to it? I can understanct 
my ,ion. friend's point uf view that 
'If the East Pakistan Government does 
not withdraw the passp.>rt s) stem, 
what can the Government of Irdia 
do?' I quite understand it. because it 
must be a bilateral act. and it c·nnnot 
be done bv the Government of India 
as such. But the Government of India 
can put pressure in various ways. 
The Government of Indi?. by its deal­
ings with Pakistan Government can 
make it realise that this procedure 
which Pakistan is following will not 
be tolerated by Gover nm, •. t in Jndia 
an'1 may in various wavs rec1ct on 
Pakistan. 

How is it that we are .�etting suC'b 
treatment from Pakistan? I would 
like to give you a few instances. From 
East Bengal to West Bengal. there are 
dues to the tune of about Rs. 25 C'ro­
res, belnf loam tabn by Omtnl CO,, 
operative Ban.ii;s, wneo the two Ben­
gals were one province, and tinder 
the Indo-Pak Pact, this amount of Rs. 
25 crores-and mind you, it represents 
the money mostly of pc,.:,r people or 

of people belonging to middle claa 
families- is to be repaid to the West 
Bengal Government. But it appeared 

-
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[Dr. S. P. Mookerjee) 
in the Calcutta papers :ccently that 
the East B�naal Government has in­
fonned the West &n.ial Government 
that it is not 1oin1 to make the pay­
ment. a\ld that :1 it is desired, the mat­
ter <"RD be settled between the 
two Central Go\'erumenls at Karachi 
and New Delhi. Da7 before yes· 
tffday Mr. Tyal,i in the Council 
of J. Statl"S announced that .1H· 
though 15th August was the date from 
whit"h repayment of the loan taken by 
Paki:c:tan fro111 lu,ha \, as lo i,1,1,·c star· 
teu. four mou:hs ha\'e pass,id aud yet 
no payment has been made. and that 
the Go\'ernmcm is awaiting for lhe 
next confe-re!ll·c lo be ho!ld between 
the two FinanC'\• �1misters or P.,iiis,an 
and India. Wt• ha\'(' hc.ird o( the de­
plorable e,,nJtt1u11 u{ ,!Ur own peop!e 
in ;:,;: ... n po.-,h ., ,;,ll,m Pakblan. 

So far as thl' Khasi :i:,c! Jdy:.inthia 
bills in Assam arc <"On,erncd. E,,st 
Bengal has stopped the c.-;pvrt of or· 
anges. potatoes. spices \.'le. " hic:h wt•re 
previously exported to sylhet in large 
�uantities. Day bt•for� yc�h'r .!<\Y •.h,, ,- .._. 
was a telegram from .\ss:-Pn incticat­
in1 that about ;ooo boats in one area 
in the subdi\'ision or Karimg:irij alone 
are sitting idle. thereby putting pral..'­
tic:ally 1400U persons out l,f work. Does 
it mean that East Bengal is not taking 
anything from us? Far from it. I_t is 
making it� rh0ic:e. It wants a suffloent 
quantily ol limt-stone to be i.cnt to 
East Bt>ngal. and it is being �nt from 
Assam for their ·:ement factory. 
Pakist.an has stopp('d I he .. xport of 
betel Jt,ave!' but we are l.iking their 
betelnuts. My t'harge against Govern­
ment is that there is no attempt wluit­
soever at putting sorne pressure on 
Pakistan. If Pakistan wants limestone 
to get its cement factory going on in 
East Bengal. well. vbviou,;ly the Gov­
ernment of India can say: 'Well. look 
here. this will .not do. You c-annot take 
whatever you ne,·d. when ) ou refuse 
to take things that we could supply to 
you and which we have bt--en supply­
iDC to you tor the last so many years.' 
The Chief Minister and the Go\'ernor 
of Assam visited these areas about a 
week or ten days a,ro. and I \\<88 read­
ing from an Assam paper an extract 
from the s,::ieorhns which they d�liver­
ed, full of soft word;;, full of sympathy, 
and full of assurances. What .:re the 
QIW'an�s iiven? "We hnve bis plans 
fot 'makine roads. so that these areas 
will not be dependent on s11pplles to 
and from Pakistan." Then the Chief 
Mlnater of Assam said in an npan­
me mood: ·"Why worry about a few 
J4khs in East Bengal? We hnve 36 etores of people in the whole of India. 
Your oranp1 will run from cne part 
of tndta to another. Why are you 

worryinc about East Benaial people?0 

He held out before lhem fanciful pro­
jects of l'otta1e industries, that jam 
will be m�ufactured, jelly will be 
manufactured, and that mar•a1a,aJe 
will be manufactured, that 1.11 soJU 
of help for l'Olta&e industries will come 
etc. Poor people, unrortuniile i1llte­
rate spakesmen humoly ask, "What 
about our immediaie present? U we 
c-an manage to live for the ntxt one or 
two years, then we will see uucut .t:1ia 
jnrn. jt.•lly and marmalade. What about 
the uex� L"-ti\'c months? \\ bat are 
you i;umg Lo do to save u� from im­
mediate destruction?" Of ,·nurse, to 
that. there is no reply, 

I ha\'e given you au instance alreari:v 
'.dth r egard tJ aupply of paddy. M 
\'UU know, t 11�11.>cr comes from that ·area. And ab.1ut 5000 pieces were dealt: 
with last year-I am takin,z this 
from pubhst.�d ,er,c,rts wr.,mt some 
h,dwations h:i,·C' b<-e11 �ivt>11 as 
to how East Bengal is ,·ir�uall.v 
r.arr�·ins on a policy of e!'onomic 
s:rn:-tiun 011!.v �ui:1.•d to ils own 
needs. tht) disC'riminato,·y puliry of 
t•conomie sanction which has niready 
bt'l'll pursued by the East .Ben�l'll Gov­
<:rnmc:t . Thi.< y,•ar. the number rt:mov­
t:d 1,, E11st Bengal dur1ng �ne last few 
months. is t!\'!c'n less than 60. The nor­
ma I price for oranges last year was 
Rs. liftv. but now it has dropped to 
Rs. nine. 

So far as the number of persons who 
havt• been given passport by our Indian 
o'.fwc is ('onrcrned. in Karimganj alone, 
5:H persons have been ;;iven passports. 
But n:it one .,;ingle visa 'l:,s been given 
by East Bengal authorities sitl.ing in 
Assam. In Agartala. :j.i5 passports 
ha\'e bet>n given by our authcrities, 
and only one visa nas b,!en given up, 
till now by the East Bengal authorities. 
The quc.-tion that I ·»ould like to put 
to Govcmment is this: Are yuu really 
so helpless? Are you so imbecile and 
so powerless as to do nothing in such 
a matter? We are receiving kic:ks from 
(!very sid2. and yet we :ue going on 
giving them all ;;upplies tr.at they may 
want. Obviou�ly at some stage, the 
Government must move. My friend 
Mrs. · Chakravartty referred lo the 
movement soing on in E:u:t Bengal 
against the passport system. That is all 
right. we do not dislike it, we ·.ihall 
give suppart to such movements. by all 
means. let this be continued. But my 
friend will be livinK in a paradii;e of 
her own if she thinks that therr. i� en­
ou(h 11cope for carrylne on agitation 
with;., East Bengal so a, to be able 
to alter the deliberate policy which is 
now being pursued by the East 

Paldatan Government. We are not 
a1alnlt peace. She refernd, I belteve, 
to the Communist partr. when she said 

•• 
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that there were reaction·iries in West 
Bengal, and alsv in Ea;;t aengal. but 
that it is not a question cf reactiona­
ries alone. It is a question of the men- · 
tu,ity ol the powers that be. She re­
ferred to Jar.ab Suhrawardy a friend 
of mine. l know 110w Janab Suhra­
wardv saved himself nearabout l�th 
Augu

.
st. l!J47 by wearing a tom lungi 

and u tc,rn genji. I cannot forRet that 
sight whPn l saw nim in that state 
with Gar.dhiji in Calcutta in August. 
1947. Of rourse he then showed that 
he hall C'hanged his mind. that he be­
lieved partition wns wrung. and so he 
want('d tu dl:votc his whole time to 
pcal'l:'ful work Later. he ; :,m away to 
Pakistan. and I wish him �ood luck. 
But it is not a question ,,f "'hat J;rnab 
Suhrawau.ly ,·an do. What we an, dis­
russini:: in thi;; Parliament is this. 
What <'an our 1.,;ovcrnmcnt. oo� We n .. n­
not pass an.� n•sr,lutiun. <>r mnKP ,,,!y 
sug:izcstion c,,rnpl.'ilin� the L·tst l'ai<istan 
Go\'l·rnnwnt ;:.;; ,;u<'h to t;,;ke any ac-

I <lo believe. that if 1 he Pakistan 
Cnvc-rnnH�nt is dc-ki minPcl to fc)l;nw a 
policy of economic :;a net ions of a dis­
criminatory charaC'1,)r which hits us 
('Xlrc-nwlv. tlwn \\'1• ran also devise 
means to rountcrart this: there are a 
numb·.·r of important com,notlities with­
out whkh the East Beng;:1l Government 
c:;nrwt carry on for more H,dr. a few 
•.:eeks. Our Government shuu!d take 
1:p this 11ttitude: 'Very well. if you rro­
C'<'E'd in this way. then we <1lso :.·an go 
«long and impo.;e bans and make it 
impossible for certain things to go to 
East Bengal or pass throu�h India 
whirh arc of an ess�ntial character.' 
But that requires coura�e. that re­
quires certain strength of mind. that 
requires certain determination to do 
the ri�ht thin�. I know th<1t there is 
no solution with regard to this pro­
blem unless and until I�ast Ben�al 
C'omes into the Indian Union. There 
is really no other solution. We shall 
be tinkering with the problem until 
and unless conditions «re C'rca1.ed-I 
hope with the willing cooperation of 
the mass of the people-whereby 
either these two provinces become one 
or East Bengal remains a separate unit 
hut becomes part and parcel of tne 
Indian Union or has some treaty with 
the Indian Union. 

Dr. N. B. Khare: Just like Kashmir. 

Dr. S. P. Mookerjee: I will not <mote 
Kashmir. We can have a better arrange­
ment. But so far as the ui�imate solu­
tion is c�ncerned, that is the cnly solu-
tion. 

T would only remind the Government 
that the present policy of drift which 
they are pursuing Is disastrous. We do 

not find Government moving in the · 
matter at all. All these cvrnplaints 
which are coming to ui. mu.;t obvious­
ly have come to the Ministers in the· 
various departments in Delhi. I know· 
the Ministries in Calcutta arc tloocied 
with such protests. We have t.o put 
our heads together and find out s::,me· 
way out of the present irnp.,.;se. And. 
il we fail to do so, from the way in . 
whic:h public feelings hav� been rous­
ed, I do not know which way exactly 
this movemc:nt will go. We h .. ve wit­
nessed during the last Jew weeks an 
India-wide agitation. There were pro­
h·sLs m:ide by the Coni;res., that such 
ar. agitalion m:ght take 1 <'Ornmunal 
turn. As the House knows this 'East 
Bengal Day' which was observed . 
throughout the country passed of ex­
tremely smoothly. There w;i6 no com­
munal disturbance. in fact, and the 
speeches which were delivered from 
t�\·cry platform throughout the length. 
and breadth of the country made rin 
communal references at all. It is a first­
class political problem. It is a sit•Jation 
\\'llirh is being rreated out of the de­
liberate obstinacy of .1 <'ov0rnment 
which today our own Govcro:nent due 
to weakness and timid:ty has helped 
i u  keep in its own position u: strength 
und stability. Therefore. it is essential 
that before it is too late uur ('ruvun­
ment 111ust suggest in what way it will 
pro('l·�·d to avoid a catastrophe. 

I like the amendment which my 
friend, Lala Achint Ram has proposed. 
It is a practical proposition. Let us 
at least make this declaration t.hat 
members of the minority community 
who wish to come out to India fn·m 
East Bengal either to West Bengal or 
to Assam will not be h�ras.sed for 
want of the necessary legal dnc,uments 
whirh we may otherwise require such 
migrants to produce according to the 
normal law of the land. I am hoping 
that the spirit of the ,lJTlendment will 
be acreptcd by Government. because 
I know that many of the people who · 
are in East Bengal have failed to pro- . 
duce the necessary documents. Some 
members of their families are here in · 
West Bengal or in Assam: others are 
in East Bengal. And persons have writ­
ten to us most pathetically. Some mem­
bers of their families have fallen seri- · 
ously ill: they are being . detained in 
East Bengal and for the last six weeks 
their people are being prevented from· 
going from West Bengal to East Ben-
gal. ' 

Now the remedy which can be found · 
out must obviously be found out by 
the Goveniment. I do not want that a 
situation should arise when the peo­
ple will take the law into their own 
hands. That should be the last thine· 

. .  ';...:,. 

, 
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[Dr. S. P. Mookerje<>] 

that pC'op!e should do. But if our Gov­
ernm,,nt g,)t's ori in lht• orcsent m&n­
ncr. I do not know how mattP.rs v:ill 
dt'n·1op. And tlwn ii \\'ill reroil not 
0:1:.\' on the head or the Paki.;tan Gov-
1·rnnwn1 but it -.dll re<"oil very heavi­
'-". l>ll tht• lwa·1 or <>lll' own G0-.·ernmcnt 
w:1:1'•: Wt' an• all anxious to f:Void. 

� q'i.• 'ff •  TI31'1"JI' : �� �. 

�5i 'q'f � �r � f.ti 1"00 i!1fY fr n:,J'!fa 
n;r�( RefugE'c proh]em) � ,rrt -q  

Tif � m'l If ir:ft i :ft Jft � . .. .. .. 
31'�l �rf t. f;r-r �'r 3IT'1 � � . � 
� ( SJht, luted Caste) �� t 
�'f � ,t;)'f � � ... � f.FlfT 1f Pn' t I 

� � 'If � 'f7: m;i � � �� 

-� t a, .:ntfi iffr ttirr � 'fs"'fT t 
.t..; 1:nn) if %f� f l!f? �- m fiJ ... 
� 'Wc!il if> m Ii 1>� •I I ffl en;:, 
� � � �  �-.,, � � t. 
n -f1'i' �) �..-. � lti''I"T �;:fr � �, 

� � m � ifu q;i � jfAj t � 
-� lf,1' u,:f � if; � ffi' � flJ ... 
i� ,; fr]; I � f �flTT <ii' fq;� �;rr 

1fU q;j � I 

[ 8BRI .PATA$JtAR ;,. 1/e ('/,air] 

� ll'i�1 � : � ... 3fM' � 

zn:'f � � � :  

lffo lft'-, lf"O (IJl"'Jt : � ffi 
� �'IT t. f'ITTi,: if� ctr 
ll�(cll.fl. WIT � I 

'!"ffll '") ,.ft � ) "'., '" : a-) jftf 

� �  r,� � mJl'q I 

wt lffo �,to �nflTI'W : �.'f ii� 
.. ;-,. 

• 
A- .A.-ir 1f1 � 1'i°'.I .. lfi\141 \0

1 
\JO 

-�r �fr ig{� � if> � ,. 

� � 'f<r-<! :�i:r ( Pormit 

i,;.,·i.tem) 3ff7 'Tl'1firi fur�q (Pn�s­

port. i,;yi;km ) �'TT<TI' 1·-p:rr i <1l!: 
ol'f' :°f� � I f.lfT7 .r,f m �'fr.f 

am: f�-$f11'1 if; � � �� 

;nit u,:f rn t·. ;;m;., � '.3'.lf � � . . . � ... ift �@' t· I �lff1J 'lff.ti!:'f Pl If� f ;f� 

�,,.n�tf.ti�;ft �:rra qf-f ,.,;rr� 
-nff �:ft � I fir� q � �qn i� 
lliW- � �'" "'1 � �r,;r t � %fif 

it �7:f« � I �1r fjf'ft �n: ( �-1' � 

� T�il 7'.'�Pff � t � � �� 

if� 3ff� � <firf�� rf'ti ... � ,ti'T 'fii°l 

ro f.ti 3flffl� "J, ir � ITT � � 
� , i:rr;n �" �rirr -r � m � f.;r!fT 

� f.ti 'l f  ,ti) �f !fi':i, { I 3fi1f <ti �  �) 

� T"fR'T of�� t I i!lfTU � 
*r J0 � � �  <Rt � �  

� � �!JP �  �.; ctr � <ti't I 

;;mirf %fl"'f �) q' � �rfT "f�iT � f<ti 

� �q-f( 9;lT t:r� 3IT1: f'f:f if; '-TPT i. 
'3'rf <tif ifg'f <ti'H <tiFrff � �\ .r? :;:'\T 

iif t I it· �.f lfc � � �'TT 

f.fi' �,; �mr <fir � � � � � 

<tirf�� �.,r ""�" �,; ctr �.r �� 
* m q iJ=t 'lrif 'l� 3ff!f f, �r ip:wn 

� 1rfiit .f � 'ifi{ •IT< � � �� 
f<ti T" i:f=t �� 'q� 31'1\ 31'T.:ft 3ff�T 
� �r« �r�u �Ill) 1 it· lfi�<T 'Tl.fT 

3ITT' qj i:rr!l Qll'f Ri' �=r �),fi cf>t 
arr� ,;r ,qr ?f��r� � 1 •r\rff�, 

qj1J�·r:, ,�.,r fa�r�f if �q' 

�llTT <tif -iTT� <lT{T{ i I 1!ff � � flfi 
� �1 "'1' 3fA � � � firoo 
am: �ITT � � � i Ri' �-rm 

�� ��Rn: lfi(ill' 'l?lfT I � � 
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� � fit; '3"-f lfiT �� � �r 
� ron inn i. , � rfT or� '1'7:r� t, 
{'fol q'* � ;:i;.ft �- Ai 'WriTt if.- �If 
� ir.�· m � it, �  
;;rr lf,'T P.fi �r , �r.r �1r7- � '!fr 
amr ri ri �m {. ir '3"-f :r.r ,fTlf � 
� � l � lf '3"-f « � �  
� f.r. Tfi 1lfT'? if; �) � � 
if � �· '3"-f =tr  � � � � I  
,.fr ij�?1 '.j{f �Tf 'fTif if;, ltr-ff 

�� � ii� � rfTIJi ti' ffl 
f'l f.::i fl ' ot"'f tJ1t �' '3"-f <tr zy,;., � 
� if if{ Ai � 31j,f qT fqj7 � if; 
� �R 1lRT f.r. 'q';:;ft f'l f.::i-:c l -rnr 
�-t rfT � inft, � m rnf� r 
'?� lf,'T � �. 3frr. � « �r � 
� ron ,  m.JT ·1f•f':tffr1 # ::r�q_--<! lf.'W­
t � � I � �f,m � �Tffi if; 
���t·,mtf.r.�q (p"a<'6) 

ir.ft ::nfm, qp:r rf) � m 'q� *·· 
� am f.p:r � 3ft, ij' vf lf.'T 3fT!i 
if 1£T �Tll � <tf rfTq; 'f vf lf.'T . "' . 
afT� t· '3"-f ifiT � � ;;r;:RT if f.T,q 
arT<ITTf -fT �T �T �� I 

4 I', M. 

anfi �-rrircn 7:'1! �ifffi if � f.r. � -
� .r o'r,t; .,.� AilT qr� if 
tAi .,-� AilIT I -� ..=;�ft cf.Tll� ifiT 
� ( s n pport) <fiv'fl" t· �r � 
(oppose ) �r t I � '3"-f itiT � 
o°);t; � t I _;r) � '3"-f ifiT � 
� t ifE'!f .fu;;,n � I � iITTf 
ol1fi � t fif; � � � � 
am: �T � �T I 1T ITT � t fiJ; 
� � fit;�')- �q if; f� if�, � 
� � � t· � � m � t ,  
� � �cfqtf�er( equality)� t 

'T7 fir;-;;;:r) � I 1T ql73'1f ii' 3f P: f'l f+Ei! ( 
-TITT ir � � � f.r. � �ifi!:�-·t 
if.ITT: f�,f j.i.f ..=;')- rfTq; � ;jp: « 
l'<fR � 307 7w. cr.rfmr <fi1' f.r. � �TlT 
� ti' "1.11� ir�irr � w 3fT �. 
cfQ1 R: '3-f � 'WT q.:rr � t· I F,lIT7: 
arr-: �irt ri ri � it: 'WT� (fund) 

� • ..=;im;.:rt '3"-f � � lf.7<fr t 
an-: �i; � '3"-f i.tfr � �� <fiT � � �. � � �mr iti 'WT fin­
� � 3IT7: � f..r!f �1s 't <! lf.'W- � 
� of� � �) T;f.T} I ;if �q inJ· 
�-�� � t fif; � T-ff � « ��-
� � t· '3"-f ifiT � � 'FT �­

�, � I  � ifil � lfif � �  
� t , � � � l:f � mlf �  
3fT � I  � � � � � 1 1{'· 
� � f.r. �.rr �l � i1 !I'� 
�r. � � �r R� �r inn (f)' 
mq _$f.t;'� 1'f ��f'ifr>.l(l 
if; � <l!'R ,ft �) I ifT �� efif <:fl �If f 
mm ifil � t· 1 � � m­
� � if1TI: if; q'ffi lfiTlf �-
�� I  �_,- ��m"lrrlfif •li!lfMii 
� 3fl"J: _,- ��� lfiT ,mfoi.-, �· I 
� m-1:f� � ;;r) �· � � lfl"ef�. 

•P·'ifiitl ( martial commun­
ity ) t t � g'!f·Tfff r�oo· 
t � �· ,  � �� � m �· , 
3fTq' if; �  � f-itdmft � 1 ll �­
ffi1TT <tr � � ;mr � � � � t ·  
ir· err 3fTq' « � � � t f.!;-
3fl"q' ��) <tf � « � 1-fGG efi �· I 
3fllt: <lf'T1l � � � ;;@' m ITT· 
� W � t � � ar,;m  ��l'TT I  
� � �1 .t� if; � �  
t m{  � -ii �  t, ��.,.�� 
t i  �ir��� �q�?rr;r � �� 

.. 
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�) 

int � rr.n lfT lf1fT , ,., 
-� � � if; � "JI'� � t I �'{­
;if• it; � ir�-i �?: � 1J;'ireft �qy 
ri Aill t. '  � t1l � 3flir 'ltt 

· � � .f� flfT t I If �� ITlfT lfT 
- � � rf 111 1 �  wni if �  
'q f{� -q 1AiA � � 3ITT � 
:f<�f«lf<"Se�I., � lf1fT I � � �  -.sT 
anm � � R.f � � I 3'"4ft i'f1'i 

. 
f<"'{-iJ-1 1'iT � lft t'J � Pf t I 
'm � it· �'" � f.t. �71' mik 
-� �  � � 1 -n m � � t --m � �  �� t. 'fT '" m  
ar..n 7T7lf � � � � � "1 -.f1i; 

·1ft � t · � �  � ffl � 1'iT  
� I � � �  ffl afN  1'il � 1'il t l  
� n � � � "" � � � Ai  

·irRT �t ,  it��A, � � ;r  
:JfT flJ � � 1"' �ift' � Ai � 11>1 

· 1ft' � .:rift lfr1ft I nr.f � � Jt 

· cm pr � T-f ;tr ir« � � 4'iT 
� ffl l I � "iT ;i-n ;;fJlT t 

. � � lPnT )ff.fr "'f� I 1f1TT � -f 
-� � lf."r1f M ar.r •rt m ;ft ,nft -� � t 

�� -q :;ir � � �'T � 
-� � 1"' '.Flf if � �  I -gqrtf tRifirr ., � - .... . 
1'i1' T<f � 'ITT' �) � I 3flf7: lff'T 

¢ � � � -ir � � :3ITT'  
m;fr If« � W1J � I lf'TT � <JiT 
� JfAi ir.n � I � � �RT 
� A, �  lf i:n � � .fr:f i atn: 

� q-,1iff t I � 1rW lf'{.f ii,! llfr �,ft 
-� i m �ir lfiT � � lfrRT � 
·.n � � 1ft' arq-ift mik lfiT � -�� , .  

� $lf .f �) '!IT � �  f 
� i � '{i� m t am: ffln �,Ai � ?f1' 1t° � m  t �  
f11 f.1fe •. � �-l � at''ffl' -q ffllflf I 

Sbri Tek Chand (Ambala-Simla): 
That the passport system ia pernicioua 
in the extreme admits of no doubt. It 
requires no debate. It has been rea­
lised by our Go\•ernment as much ai; 
by the people of this country that lt 
is full of difficulties and it has created 
a c·onsiderable number of compl-'ca-
t ions. But. is this the matter in lasue, 
is this the subject-matter of the debate 
this afternoon! My contention before 
you is that if there was an appropriate 
occasion when we cou!d air our views, 
when we could let loose our bottled-up 
feelings as to the conduct meted out 
to us by Pakistan. perhaps that would 
be tht proper occasion when we can 
give vent to our feelings and senti­
ments and. in all probability, when the 
opportunity arises. a lar,e number of 
hon. Members will be more or less of 
one voice. But. so far as the Jtmend­
ment before the House is concerned, 
to my m:nd. it is just a logical issue 
of what has to follow. The acc·eptance 
or reje<'tion ot this amendment does 
not mean that our Government is 
wedded to the passport system for all 
time to rome or even for a single · day 
i! the Pakistan Government were to 
relent and realise their errors. The 
passport system is a painful necessity-
[ do not sa)' it is a retaliatory mea­
sure-but such a system is absolute!.:, 
nec-essary when one Government •'n the 
exerdse of the powers that it. no 
doubt. possesses. but with a view to 
rommit hardships on others. imposes 
�uch a system. Not as a rP.tallatory 
measure. as I said. but as a defensive 
measure the introduction of the pass­
port system in this country as well, 
becomes imperative. That ,'t involves 
rigours admits of no doubt; but those 
hardships may be ameliorated. And . •  
my suggestion to the Government Is 
that the hardships that are to be vi�­
ua!ised may, for the sake of conveni­
P.nce. he put into two categoriE's. 
F\' rstly there are. hardships on thm1e 
members of the minority community In 
Pakistan who are desirous of enterlna 
this rountry of ours finally and for I'll 
time to come but are driven back b:, 
the lawlei;s !aws. and by the unklnd­
neu of those people. So far as those 
people are r.oncerned who wish to 
minate to this rountry, they should 
have frE'e acces11. without any hind• 
rance. wi'th,,,,t ar,v difficulty, and with­
out any legalistic formalities. They 

, 

.. 
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11hould not ·have any difficulty on the 
srround that Pakistan has not given 
them any passport and therefore our 
,doori:; are banited agaim:t them. We 
mav be over-<-rowded. we may be el­
bowed out. but that does not mean 
that we should not receive them with 
ooen arms. If we havp not got suffi­
cient food to eive. we will prefer to go 

,on half rations. We are not ,:oing to 
raise th· i:; legalistic wall in the way of 
their enterine thii:; country if they so 
wish to. Therefore. I utilise this oc­
,casion to press uoon the Government 
that in the wav of those entrants into 
our country there shoulcf he no bar or 
hindranc:e. 

In the second cate"ory are those 
Hindus. members of the minority cc.,m­
munitv who are in that countrv c,r who 
·from our countrv wish to P.nter Pakis­
tan. No doubt. anv Government in 
·the exercise of its sovereien rights can 
<:reate laws and imoose dilTkulties' and 
there is not.hine to stop them. But we 
have to remember the definition of 
dtizenshiP as laid down in our Cor,stl-
1ution. I have no doubt whatsoever 
that if you were lo"ically to· accept ttie 
-definition of citizenshio as laict down 
in our Constitution. the vast majc,r,t:v 
ot the members or thE> minoritv cvn­
munity in East. Pakistan are Pntitled 
"to the citizenship o� our countrv, and 
it I mav say so, and to our national 
status if thev wish to acquire It. 
Therefore anv diffirultiec: .risitP.rl ..iuon 
them are dil!kult:es visited upon ()Ur 
<:itizens. and as Dr. S. P. Mookerjee 
sairl. there mav be occasion or oc­
�asionc: to imoose economic sanctions. 
13ut on"! thine has to he realised by 
our Government. and I have no rlo�bt 
·t.hat. thP Government is comis3nt of 
·the feeline of national ire that is 
SPPl.h:ne s:ill ovPr thP. countrv a, a re­
·sult of t.hP trP.atment whirh ic: r.emg 
meted nut. hv thP. Pakist.:>n G0vem­
·tl"ent. to our nationals. The cuo of 
-our oatien<'e is almost ful11 an,i if 
somP Art.ivP mPasurP is not taken In 
nanrl auirklv. thr ruo of our natienre 
"'11!:ill soon overflow. TherPfOrP. it is 
'tiieh timP t.o brine diplomatic oressurP 
We need not necessarilv adopt a 
t>t:Rili!,t.ir or oul?nacious attitude. We 
nP.ed not show the mailed fist. but at 
'thP. same time. the fact. that we pos­
sess a mai'.ed fist should not admit 
,of an:v rlo11bt. If anci whP.n the or­
raslon arises. that maile<i fist should 
1'1P 1ivailablP for the defenc-e of 011r 
-rlti7.P.nl" ,mrl for t.he protect:on of 
t.helr riehts. 

So. t.his occasion ma:v be utilised by 
our Government for assesslnir and 
Rauiinir the feelim�s and the anprehen­
slons In our minds. They should re-

nwmber ti.at our countrymen voice 
·,. !!h "!I" 'ei>l'n!' the resentment that 
w,· <1,; a 11iit wn fr·<'I aJ?ainst the conduct 
and attitucl,• of the Pakistan Govern­
ment. So long as the passport restric­
tions are imposed bv the other �Me. 
WP shall have to arioot similar meas•Jrcs, 
but we should reiax them as far �s 
we can in order to see that no hard­
ship is caused to the oeople who want 
to come to our country, and the:, are 
people who have the right to rome to 
our country. Therefore. I may ht! ex­
cused for deviat;na a little from the 
subject matter or · iie amendment, but 
takinir t.he cue from the other Mem­
bers who have spoken about their 
feelings on this subiect. alt.hough 
they are not strictl:v germane t-, the 
issue. I am also utilisin( this oppor• 
tunity to suggest to Govemment that 
lhev should take note of the feelings 
in our country and see that wbllc thls 
amendment is necessary and ought to 
be passed. thP day it beromes feasible 
they should tiehten the thumb screws, 
and there are olentv of thumb SC'rews. 
They should twist the tall of Paki,;tan 
and make their Government. realise 
that we ran. if necessar:v. retaliate. 
So. far. if we have erred. we have 
erred or. thP. side of irenerosity. If we 
have rommitted mistakes. we 'have 
committed m!stakes on the side of 
justl<'c. But if the Pakistan Govern­
ment adoot!= thii: tyne of rourse. and 
oersisf s in It. then the time will not 
be far ofT when we would be driven 
to tht• oosition ,.,, rPtaliat.ion and re­
turninl! the Mmpl:ment with our 
mailed fist. 

� (,q.,HJ>-4111 � (i!;_:Wl(iilHI 

�) : ��. ��m'lf 
t ����� ���, 
� mlf � 31'f� in m.,-r � t' 
�tl°��m� 1T � �'TT I 

lf � � � i � � q �  

� �' � llf,<'.ffi t' f.f; � 1'>"if q 
1'>"if � mlf � � <fiT m'lf 

;r� � ;;fl'lf I lfr{ 7.'!f n �r%i f.f; � 

m � �q-m � m� tlfm t 31'� 

� �-� � rn � fifi 31'f;;r � lfT q.mf 

� it; � . �  � -q mftf am: �  
��ITT�� �� lfi(;ft � I 

arr-,r m � � fifi � � 
lJT � Cf� n:m1' lfi( � � � 
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•Rr of(Y f, tir 'i� � �""' rn f, am:..-�� � t i  W � 8  
� 'ff i am: 1'. � lf'l9t � � ( 
f1li � � am am � � i I il· iJITifflT 

� f1li � lliT am cmvrrir � �. 
� mwf � � 1ft iJITifflT ' Ai � � 
�am: 3!mf � t�m� 
� � � �. � � � ltil' �  
1f � lliT lti1'f � � t, miR �  
�m � lliT � � ;r(l' .t fit; � 
t mtf m � � 1 li· ITT � � Ai  
;;r� � � � � � � ;mr �  � t � atfl" � Ai ffl afi{ 
� � � � I 3ITT' ffl  �, 
cfi'vfT � ITT R fG � m t· 

• • • • • • • 

ir·� � :;r) � � '1T  � � 
'1T Ai ;J!of � � if; lf�� � � � � 

arn: � �  � � � � Ar  
iiltm � ro �  m .. ITT �tt � 
�:� 3fR �  � �  I ffl ifi cfTT 
if' ITT ir,� � t Ai � � f0" � 
m t � m 'fiT ITTi am: � 
�T I 

;;r� ai.ft rolfT � � � 

-i � 'fT Ai  ���rm��� 
� q-@', � q1fcf.�"1 ifiT � � 
'i{R ��t 1 ��r�m Wf �  
� t ITTi � �) � � ? 
� t· Ai � ifil  � �  "'1{ � �  
f�. am:���� ltfl' iITT � 
slfT � t I � Sfcfi11: ,fiT iRflcf � ITT 
m ffl �� ? � ir· � t ftti' 
:;rr fG ltivIT t am: ;;rr � am � 
� 1ft 1'ilT t, ll}l � mlf if �=� � 
t I ffl it· � �� 1f � 'fl f1li W l11� if 
•Ezpunged as ordered by the Chair. 

394 PSD 

mf llir � qf ll!'AT � l ft �  
ffl lR_� � � ·� , 11'� 
if11i qm t mn if, m: �t� 
If � � .ra i, � mf � � �  
� � t· I � � t mtf afi{ 
JAin: t � lliT1l if � -Jl'T m (· 
m-����t�� � 
t � �  � � � t  � �  
ffi t I *m � rolfT � if 1ft" 
llilT 'fl Ai Rm 1f �It �  m 
t 1 � �PT lr �-ar-rnt � � 
� � ;mr ltil � ti ITT � �  
m � � t Ai ((cfi"1 I f'lifi � 
( Economic sanctions) � lti'U, 
� � qrftfi�,., t ij'f"q' « 
ltiU I ITT, � �. � � � 
ij" � ffll  afn: � ij"  3fi �. 
am: :;rt � 1l ,fiTlf � � t � ij" 'q'f 
$T Ai m � � ? cfi'vfT � 

� err  mm: 1J � � �r � t 1  
itm .� .,. � Ai "ro �" 1 lf·, 
� �. 3ITT' ij" � � f.F 
� cfn: qrftfi�I., ij" � gf, ��, ffil 
�am: � q-{ 3fT �� � �  � t � � mt� ITT m11 t ir,� afiTlf 

f.t.m, � q,fcf>�,., �re- � m t  
1:« if; ffl � ? � 'fiT ffi � i ? 
� �. ir· ltift" ifTcf � � 

� � � t � f :  

� � <tt iITTf iMt � .. 
� I li' � � � � afl�fq,fj � � 

�r t am: flJ � � t ((tti airoft' 
� iITTf ifiT � t am �-� 
ii,;m ITT � f1I;« � �. � t mq 
iITTf rnT I q I f<tl� ,., t m'f � 
m·.:� rt t � q m cm:  � 
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[� (lil-il(lii'1 lq] 

t "' q � 1t1 �. � � t, 
� am=r � � � m t 1 1l q qm  
i fir.' (t4ii"1N4i � WR ffl t I 
ir· q � � �  fit; � WR  
m t. � lti1f � lti1f � 1Tt,ft 
� � � � WR  q1N,tt11"1 � � 
m � � �· fir.' q,f.,,tti,., � 4Tf " 
� �  � " �  '3f'R 1'il  � ·  
�m���· ,  ���� 
� m � t �  � �  1fiift 

� � t�. am � � � 
� irtf t·, -fl � .f.T � � � ;r;ft' i I 
ii. � f.f. � � � ar� ;;r)1r t· 
� � � � � � -fl � 3fi'U I  
Rim � �  Ai �· tj � � � I 
�f�;.pf41 � � t f.f. am � �� 
� iii(i'icllf':141 1'iT '¥ITT � � 
fmn t I � "3l'PfR 1'iTlf � ( I am .f.T 

� � ���.�� 
�. � �r � flti � 
� fi , . .A , -;-:1 dli<Pl41 ""' otl.t,1,.-,1 ir � arq;ry 
� � . �� Ai  � U:f � �  

�;im . � · �� �  
1ffif � � I � af1'f llit f9 � i 
m arlllfQ' ittm , am � � ff m 
fit; 4't � � mm � � 
ffl tif ffl ifi� I m llit 4l � .mRl t 
q�����f��� 
t t  I � IA 1'iT � i  I � �  
f1li ... � 1ft' JW � am � 1ft' 

� .  

�qn��i� � a,;r  
��ifflnt1'mt��j. 
� WR 1f1Jft � � f1li arin: � 1ft' 
'Im m � (;:J t 1'iT"f � ""1flTT I 
ffl � n � � tl1JT aJN 1'ir 

��am��1'il 1ft" � 
� ,  ar'tt attn: � � � � m  
� � � �� ·  

Dr. M. M. Du (Burdwan-Reserv­
ed-Sch. Castes): My hon. friend 
Mr. Rajabhoj ventilated some grie­
,·ances of the Scheduled Castes before 
this House. His speech gave an oc­
casion to this House for light enter­
:ainment. In the midst of the dull 
and drab proreedings of this House 
his speech provided this House with 
an opportunity to lai.:&h. D.it as a 
me!T\ber of the Scheduled Cas.tes my­
self. coming from Bengal. I st.anci by. 
and I think my other friends of the 
SC"heduled Ca!-tes should also stand 
by. e,·ery worn that he spoke. Al­
though it wa� taken by this House 
in a jovial manner. what he saic:i is 
the true word that every Member be­
longing to the srheduled rastes i:1 
this House wants lo speak before 
you. Sir. and this august House. 

They say that history repe!)ts itself. · 
Eastern Bengal. now East<>rn Pakis­
tan. was not always a Muslim-majori­
ty province. The largest 1111mber 
among its population were the S<-he­
ciu led Caste people. It i!' the Sche­
duled Caste people who rnade that 
province a Hindu-majority province. 
And when these Srheduled Castes. for 
some reason or the other better 
known to this House. embraced Is:am 
the province became a Muslim-ma­
jority one. I do not want to place 
before you and this House the reasons 
why large numbers of Scheduled 
Caste people in Eastern Bengal em­
braced another religion. Perhaps lt 
will sufflre to say that just before 
partition the treatment accorded to 
these unfortunate people was worse 
than that given to the Muslims. The 
treatment that a Muslim could get 
from our big brothers (I mean the 
caste Rindus). the Scheduled Caste 
people could not expect even now m 
that part of the country. V!e, !he 
Scheduled Caste people are sutfer.ng 
much worse than perhaps the other 
classes of the Hindus. We are sulfer­
in1 in the same manner and we 
cannot but think that perhaps it is 
the atonement of the sin committed 
by our society in the past. 

I do not want to dwell upon this 
particular point because it is the 
bleeding wound In the heart of every 
Scheduled Cute · Member-not only 
Member but every Scheduled 
Caste person who has been fl(JU 
cated and who has 1athered some 
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amount of education, learoJDi and 
reasoning. I had no intention to in­
tervene in thia debate, but J,. thoucht 
it my duty to utter a few words to 
voice forth the grievances of tbe 
hundreds of millions of my Schedul­
�d Caste brethren who are still living 
in Eastern Pakistan. They are ill� 
terate people; most of them are ag­
riculturi$'.s; they do not know the 
the intricades of laws. Today the, 
are the worst victims of communal 
frenzy. 

I appeal to my own Government, 
only to do this much that the gates 
of India may remain ever open to 
these people whenever they find an 
·opportunity to come here. This much 
I want from the hon. :\-tinister who is 
piloting the Bill. And if by accept­
ing the amendment. about which my 
hon. friend Dr. Syamaprasad Mooker­
jee has spoken just now.. jt will be 
possible to keep open the gates of 
India for those unfortunate SO!�S of 
the Indian Union, the Minister may 
kindly do it. No question of prestige 
should stand in the way when the 
life and honour of hundreds and 
thous,1nds of our people are involved. 

Shri K. P. Tripathi (Darrang): I 
have listened to this debate and one 
point which I want to emphasise is 
that certain remarks made by Dr. 
!\.i:ookerjee in thi!' House have evoked 
tonsiderable response and I feel that 
I should oppose one of them and sup­
port the other. Dr. Mookerjee in 
the course of his speech said 
that the solution of this pro­
blem will lie only in the merger of 
East Bengal with India. I think this is 
an unfortunate statement to be 
made in the Parliament. The chances 
of merger of East Bengal with India 
do not exist and therefore any man 
with any sense of responsibility should 
not make such statements. I re­
member before Hyderabad was attack­
ed. Sardar Patel did not speak of 
this question at all. One never knew 
that Hyderabad was going to be at­
tacked and it was attacked and the 

police action took place. 
Dr. S. P. MooJ{erjee: If you advo­

C'ate. that. I shall withdraw my sug­
gestion. 

An. Hon. Member: On a point of 
orctP.r. Sir. He has made a statement 
that Hyderabad was attacked. It 
W.ls merely a police action. 

Sbrt K. P. Trtpathl: No point of 
ord':'r is involved. I should proceed 
Certain facts are such that they can� 
not be washed away. We should be 
more careful when speaking, parti­
cularly those things which we do not 
want to do. And here is a fact 

which has already been consum­
mated. Therefore making such state­
ments does not lead us anywhere. It 
has lead' us nowhere. It leads to un­
fortunate consequences in East Be111al 
because this statement will be pub­
lished in bold headlines in East Ben­
gal and it will be held before the 
people of Pakistan and they will . . . . .  . 

Dr. S. P. Mookerjee: The hon. 
Member· has perhaps forgotten that 
what I emphasised was that I hoped 
that with the willing cQrpperation of 
people of both the areas, there will 
be a union in that area. There is 
nothing objectionable in that. The 
Prime Minister made such a state­
ment. 

Shri K. P. Tripathi: If there is a 
question of a willing union. it is an­
other matter. So. the emphasis <;hould 
be on the willing union. If that is 
�he statement. I ha,·e nothing to say 
m the matter but whenever such a 
statement is made. we must be very 
careful to qualify it completely. It 
must not be an unqualified statement. 

The second statement which Dr. 
Mookerjee made and which I want 
to underline strongly is with regard 
to the situation in border areas. Dr. 
Mookerjee has tried to emphasise one 
point which I feel Government often 
forgets. That is the treatment of 
people Jivinf in border areas by 
Paki�ti:tn. What has happened in 
Assam? You will realise that there 
are tribal areas. the Garo Hills, the 
Khasi Hills and Lushai Hills. These 
people are tribal. They were having 
trade relations with :lreas in Pakis­
tan. Now what has happened? The 
Pakistani police has been µlaced there. 
The �c!"chandi�e-po!atoes, oranges, 
etc.. wh!ch used to go to Pakistan 
have been completely blocked. The 
other day when a question was put 
here to the Commerce and Industries 
Minister whether there were economic 
sanctions applied by Pakistan with 
regard to the movement of these 
commodities. he said "No" but at that 
very time. we know as a full fact that 
all these things were not allowed to 
move into the Pakistan territory al­
though from the same place limestone 
was being taken because it is neces. 
sary for the purpose of running 
t'ement factory there. Limestones 
should go, but oranges shall not go 
because they do not want them! 

Dr. S. P. Mookerjee: Oranges do 
not make cement. 

Shrl K. P. Tripatbi: My friend Dr 
Mookerjee, in his marmalade ' and 
jelly speech has very rightly em­
phasised this point but he has unfor­
tu�ately cast a reflection upon the 
Chief Minister of Assam but I may 
tell you that the ChJel Minister of 
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[Shri K. P. Tripathi] 
Assam in his own way, has tried to 
help the problem in Lusbai Hills. 
The movement there is very difficult. 
Rice has to be carried on backs of 
men and by the time it comes to the 
extremity, it costs Rs. 100 per maund 
and this is being sold at the control­
led rate and Assam is subsidising 
this. Formerly rice used to come 
from Sylbet area to these areas. Now 
Sylbet bas gone. The result is people 
there are on the point <;>f starvation. 

Now, Dr. Mookerjee tried to em· 
pbasise one point, namely, that Gov­
ernment should behave with Pakistan 
as a gentleman but it must continue 
to. feel and realise that Pakistan may 
not behave as a gentleman. ':l'her�­
fore they should have a policy �n 
advance that if Pakistan behaves in 
a certain way · in the border areas, 

we should have ready plans to divert 
our trade. This is the point w�ich .he 
tried to emphasise and I will, with 
all the emphasis at my command, un­
derline this. I tell you, Sir, that 
Government has not been fully aware 
of this problem. Unti.l the la�t Octo­
ber session. when th.is questio.n was 
raised from the point of view of 
Assam Government did not consider 
it worthwhile to enquire into thjs. 
Then they sent an Expert Commit­
tee. The committee enquired and 
have submitted a report to Governr 
ment. In the meantime these people 
are starving. The other day, . �Y 

friend, Mrs. Khongmen was ':"�1tmg 
a letter to the hon. Prime Mmister. 
She was drafting it. I saw it. It 
was a pathetic letter. She was de�­
cribing in most harrowing t�r1;1s t1:1e 
conditions of the people hvmg m 
these border areas. They had cul· 
tivated certain paddy on the border. 
Up comes Pakistan police and fires 
upon them. These poor fellows run 
away. I put a short notice question. 
This wa� not allowed. Up till now 
no statement has been made by the 
Prime Minister. The result is paddy 
lies unreaped. What will happen to it? 
This is a situation which is most un­
fortunate and Government should 
have taken it into account. It has 
not shown sufficient awareness of the 
seriousness. Therefore this question 
has arisen. You know. these people 
cultivate oranges and betelnut which 
are their commodities for exchange 
by which they live. I think question 
was put this morning about betelnut. 
Here is the betelnut grower. If this 
is not allowed to be exported, all the 
betelnuts go in waste. How shall 

these people live? Therefore, I say that 
Government should have a policy. 

Sir, I tell you this cordoning by 
Pakistan is not an economic blockade 

merely as Dr. Mookerjee has stated. 
It is a deep-seated policy because 
Pakistan thinks that the tribal people 
of Assam are not completely lndiani­
sed You will realise, that there was 
a constant attempt by the British 
people to keep these tribal areas as 
a hinterland for themselves. As 
a matter of fact, a great civilian of 
England wrote a book In which he ad­
vocated that these hill areas should 
be cordoned off and along with Nor­
thern Burma they should be made 
into a separate territory. That pro­
paganda was there and that propa­
ganda is still continuing. I know of 
one gentleman from Europe who is 
still continuing in the Digboi a;�a. 
He is a great friend of the Naga 
people who are not joining your elec­
tions. He is carrying on nefarious 
propaganda there. But, Government 
is unaware of this. It is most un­
fortunate. 

Some Hon. Members: Who is that? 
Sbri K. P. Tripathl: Now. the 

policy behind this is this. If econo­
mic pressure can be put upon the 
people of Garo hills. Khasi hills and 
Lushai hills, what will be the result? 
The result will be that these hill 
peope will try to go out of India. 
They will think that it is better to 
be in Pakistan than in India. It is 
with this political motive that econo­
mic pressure is put. The same eco� 
nomic pressure is not put on the West 
Bengal side. Therefore the Gov­
ernment thinks that everything is 
'OK' there. But. unfortunately in 
these areas about which people do 
not know at all, this most insidious 
and continuous economic pressure is 
being put so that the people of these 
hills may be alienated from Indian 
loyalty and made to go ·over to Pakis­
tan. Therefore, I completely under­
line this statement of Dr. Mookerjee 
that Government should have a 
policy, a forward policy, that 
so far as Pakistan is con• 
cerned, we will be cent per cent. 
gentlemen; but. we must have the 
policy that if Pakistan is not be­
having as a gentleman. then our 
peor!e on the border areas should n<?t 
suffer and they should have their 
normal trade and there should be a 
rc,viy method by which their produce 
!lnri merchandise could immediately 
be switched over to other areas. It 
was said that roads are being built 
You will realise. Sir, that road,-build­
ing in these areas is VPry difficult. 
Two years ago, Government of India 
ga,·e a lot of money. Then, Mr. 
Santhanam came out witl) the state­
ment that Assam was wasting public 
funds, because it is so difficult to 
build roads there. Therefore. Sir, 
even if you sanction enough money It 
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will not � easy to build roads there. 
Therefore, some quick method has to 
be devised in order to save these 
people. to keep their loyalty intact. 
No quick method is devised._Jt.Of 
course, rire is being d:stributed. That 
is the only i;aving feature. I feel, 
Sir. that sufficient attention from the 
Government of India will help to 
solve this problem, and our nntional:. 
will not be tampered wiih in pflinl 
of loyalty. 

I l�arn further that in the Khasi 
hill border, there were mile posts, de ­
marcation pests which have been uo­
rooted and thrown into our territory 
and a lot of land which belonged to 
India has been encroached upon by 
Pekistar.. Nothing has been done. 
How long shall this continue? There­
fore. from this point of view. on the 
border areas. Government of India 
should havf' ? policy They should 
find out what are the border areas 
in which there are chances of con­
flict, chances of a trade blockade. 
These border areas should get a 
strategic priority if that is possible. 

and a military priority if it could be 
given. Otherwise. you would not be 
::iblc to kerp these people with you. 
I sa:v there arc many things whlch 
cam,ot be spoken in this way. Thcv 
have to be reali�ed and felt and thou1?tt, 
ir1 . advanre. That is what is railed 
pohcy. What the people expect from 
the Government is oolicy. a defir,itc 
policy of runn\ng the country: not in 
�o many words ;rnd legislation. Herc 
1s an amendment of Lala Acfiint Ram. 
This amendment we should not have 
at a11. In le�islation. we should bi> 
on .part with Pakistan, in the same 
w::iv as nne nation should be with :n-
other. These are matters to be 
carried out throu�h policy. If the 

GoverruT1ent of India were resource­
ful enough and thoughtful enough, 
and had a policy, such questions 
would not arise. 

Shri Gidwani (Th11na): That is 01,r 
regret from this side. 

Sbrl K. P, Trlpathl: I think the 
Government of India will. hereafter. 
find out what those areas are in 
which such a danger exists, the 
d:in�er to out our people under eto­
nomlc crisis. and thereby tampering 
with their loyalty. I think these 

ereas will be d .. tPrmlned and ad('QU­
. !lte measures taken. 

Mr. Chairman: May I make a sug­
gestion to the House without trying 
to curtail ll!'l?itirn'lte discuss:on In 
any wa:v? This Bill relates to the 
reoeal of the Influx from Pakistan 
(Control) Act. neresslt?ted by the 
fact that the permit system bas been 
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abolished by Pakistan. Therefore, 
so far as the question of repealing 
that Act is concerned, I do not think 
there. is much of opposition. The op-. 
position is ta the effect that because 
Pakist;111 .has done certain thing� 
!;everal courses have been suggested 
to the Government to follow. But, I 
think. if we carry on that discussio:i, 
though relevant, only on that basis, 
and repeat arguments more or less 
t.!ie same, it would not be proper 
from the point of view of any side 
of the House. Though no closure 
motion has been moved. ,r thought 
that hon. Members of this House may 
feel convinced that, after al1, they 
have made almost a11 possible sug­
gestions that could be made. Al­
though that is not directly in issue 
so far as this B:11 is concerned. There­
fore. it would be better and there 
will be savin<:? of money and time of 
the House-I do realise that the 
question is a very Important one; 
but by making all these suggest:ons 
and repeating them. this problem is 
not g0in.i; to b0 solved by this mea­
sure obviously- if hon. Members 
agree, I would like to call upon th& 
hon. MlnisteT. I do not want to 
stifle discussion. 

Shri Sarangadhar Das (Dhenkanal­
West Cuttack):  I only have a few 
words to say, Sir. 

Mr. Chairman: I believe the sug­
gestion probably is not acceptable to 
the House. 

Some Hon. Membern: Yes. 
M�. Cllai1·man: Unless there is 

a closure motion, I will allow. All 
t�c same, I would make one sugges­
tion. or course, the time at my dis­
posal is very short. I wiJI have to 
be particular that the same argu­
ments are not repeated and the same 
suggestions made. 

Shrl Sarangadbar Das: I may assure 
you, Sir. that I am not in the habit 
of repeating arguments and I always 
try to finish in five or ten minutes. I 
am always ur.fortu2;ok not to get mor.: 
than ten minutes. I do not have to 
go over the same field again as Dr. 
Mookerjee has very eminently given 
all the facts. There are one or two 
points about Government's being finn. 

One is. there are Pakistan pockets 
in India and Pakistanis are J{iven all 
the advantages, by our Go·,er:iment. 
whi!P. there are Indian porkets in 
Pakistan where the Indian citizens dC\ 
not get equal advanta!Zes from the Gov­
ernment of Pakistan. This ls one 
thing in addition to what Dr. Mookff· 
jee and the other speaken have. gl�o. 
I was surprised at what Mr. K P 
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(Sh.-1 Saranpdhar Das] 
Tripathi said just now about the tribal 
llreas, and that Government does not 
take any action ln those strateiiic 
areas. We knuw from the British 
times that the British officers wbo ad­
ministered these areas, had carried 
on propaeanda and induced particu­
larly the Naga.s to ask for indepen­
dence and th�y are demandine 1t now. 
If there is an Englishman doln1 any 
missionary work in that area, I can­
not understand how this Govern­
ment ls allowing that man to carry on 
such disruptive propa1anda as was 
detailed by Mr. Tripathi. This must 
be stopped. The third point that I 
want to press is the strengthening of 
the Assam Railway link, wiitch alone 
can help the people in Assam to carry 
on their trade direct with India. After 
these few additions, I want to say that 
! feel very sorry that in tbis House 

every time when there it a dit­
cussion of the Be111al question, there la 
no serious!less displayed b:, the Mem­
ber.s of the House, particularly ln the 
Government benche1,, a11d all kinds of. 
obstruction are put in. I believe most 
of the Members of the House know 
that I come from Orissa. I am not 
a Ben1all, but comln1 from .. . . .  . 

Mr. Chairmaa: Is the hon. Mem­
ber likely to take some· time? 

Sbrt Saraapdbar Du: Yes. 

Mr. Chalrmall: Then, the House 
will stand adjourned till 10-45 a.m. 
tomorrow. 

The HfUSe then ad;oumed till a 
Quarter a, Eleven of the Clock on 
Snturday, the 6th Deeernbe,-, 1951. 




